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INTRODUCTION 

I, the Chairman of the Estimates Committee, having been aut-
Aorised by the Committee to submit the Report on their behalf,' 
present the Twenty-fifth Report on action taken by Government 

Qn the recommendations contained in the Fifth Report of the Esti-
mates Committee (Fifth Lok Sabha) on the Ministry' of Agricul-
ture (Department of Agriculture)-Tractors and other Agricultural 
Machinery and Implements. 

2. The Fifth Report of the Estimates Committee (Fifth Lok 
Sabha) was presented to the Lok Sabha on the 12th August, 1971. 
Replies indicating action taken on the various recommendations con-
tained in the Report were furnished by Government on 29th March. 
9th and 15th June, 2nd August and 7th October, 1972. The replies 
were considered by the Study Group IE' of the Estimates Commit-
tee (1972-73) on the 24th November, 1972 and approved the draft 
Report on the same day. The Report was subsequently adopted by 
the Committee on the 12th December, 1972. 

3. The Report has been divided into the following Chapters:-

I. Report 

II. Recommendations that have been accepted by Government; 

IJJ. Recommendations which the Committee do not desire to 
pursue in view of the Government's reply; 

IV. Recommendations in respect of which reply of government 
has not been accepted by the Committee. 

V. Recommendations in respect of which final replies of Gov-
ernment are still awaited. 

4. An analysis of the action taken by Government on the re-
commendations contained in the Fifth Report of the Estimates Com-
mittee (Fifth Lok Sabha) is given in Appendix IV. It would be 
observed therefrom that out of 69 recommendations made in the said 
Report, 53 recommendations i.e., 76.8 per cent have heen accepted 
by Government. The Committee do not desire to pursue 7 recom-

(vii) 



viii) 

mendations i.e., 10.1 per cent in view of Government reply. 
replies of Government to 6 recommendations i.e., 8.6 per cent 
not been accepted by the Committtee. 

N~ DlLHI; 
December 16. 1972·. 
AgTahayana 25, 1894 (Sa1c4) . 

KAMAL NATH TEWARI, 

Chainnan, 

Estimates Committee. 



CHAPTER I 

REPORT 

Recommendations (Serial Nos. 1 and 2, Para 1.14 and 1.15) 

In paragraphs 1.14 and 1.15 of their Fifth Report (Fifth Lok 
Sabha) on the Ministry of Agriculture the Estimates Committee 
had emphasised that the reconstituted Board of Agricultural Machi-
nery and Implements should meet more often so that it may be 
able to review the programmes of manufacture, servicing and main-
tenance of power-tillers, tractors and other agricultural implements 
and also make constructive suggestions for development of the in-
dustry engaged in the manufacture of tractors and other agricultural 
machinery. 

2. In their reply the Ministry have stated that the reconstituted 
Board has met only once on 13-9-1971 after the presentation of the 
Report by the Committee. 

3. The Committee are surprised to note that the Board of Agri. 
cuitunl Machinery and Implements had met only once on 13·9-71 
during the period August, 1,971 to August, 1972 in spite of the recom-

mendation made by the Committee in August, 1971 and the recons-
tituted Board should meet more often so as to review the program-
'ncs of manufacture, servicing and maintenance of tractors and other 
agricultu:ral implements. The Committee would like the Govern-
ment to ensure that the Board holds its meetings more frequentb' 
so that it can play an effective role in the development of the indU&-
try engaged in the manufacture of tractors and other agricultural 
machinery. 

Recommendation (Serial No.6 Para %.22) 

4. In paragraph 2.22 of the Report the Estimates Committee 
had suggested that Government should investigate allegations that 
the same party registers demand simultaneously with a number of 
suppliers and then sells the tractors at a heavy premium. 

5. In their reply Ministry of Agriculture have stated that "with 
a view to curbing the possible malpractice referred to by the Com-
mittee, the Government has promulgated Tractors (Distribution 
and Sale) Control Order, 1971, with effect from 1st September, 



2 _. 
1971. Under this order, a security deposit of Rs. 1,000 in the Post 
Office Savings Bank Account has to be made at the time of regis-
tration. The Tractors Control Order lays down that no person who 
has purchased a new tractor shall be permitted to purchase another 
new tractor until after the expiry of a period of 12 months from 
the date of purchase except under a permit in writing from the 
Controller or in a State an Officer appointed for the purpose by 
lhe Government of that State. Besides, no person shall before the 
expiry of 2 years from the date when the tractor was first purchas-
ed as a new tractor, sell or offer to sell it except under and in accor-
dance with the terms specified under the Control Order. The Control 
Order has also laid down that a new tractor shall immediately after 
i .~ purchase be registered by the purchaser with the State authority 
as may be specified by the State Government. These measures 
will go a long way in curbing black-marketing in tractors. In view 
of this position, Government feels that no useful purpose will be 
served in carrying out investigations as suggested. 

6. Regarding 1erms and conditions for resale of a new tractor 
before expiry of 2 years from the date of its purchase, the Ministry 
have further stated that "no person can resell a tractor before the 
expiry of two years from the date of purchase except with the per-
mission of the Controller at the centre or the appropriate officer 
appointed for the purpose by the State Governments. The con-
ditions or terms under which resale within the stipulated period of 
two years will be permitted by the Controller or other officers have 
not been specifically spelt out in the Control Order. The intention 
is that resale would be permitted taking into account the circums-
tances of each case. The Controller or other appropriate officer 
will take instructions from the appropriate Government in regard 
to the grant of permission for such resale. 

7. The Committee are surprised to note that the Tractor (Dis-
tribution and Sale) Control Order, 19'71 does not specifically state 
the terms and conditions under which a new tractor can be allow-
ed to be resold by the Controller or other appropriate Officer be-
fore the expiry of tw,9 years. This means that the COQtrolIer or other 
appropriate officer has full discretion to allow resale of a new tractor 
before the expiry of two years. In the Committee's opinion such a 
blanket provision is not desirable. They would like that the tenns 
and conditions under which the restriction imposed by the TractOR 
(Distribution and Sale) Control Order, 19'71 may be relaxed should 
he s~iflcally stated in the order Itself. 
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1I.eeommendations (Serial Nos. !8 aad %9, para Nos. 3.52 & 3.53) 

8. In paragraph 3.52 and 3.53 of the Report the Estimates Com-
mittee had referred to the question of returning defective RS-09 
tractors purchased from German Democratic Republic. In that 
connection, the Committee observed that "the State Trading Cor-
poration have signed a protocol with the G.D.R. suppliers which pro-
vides inter alia that tractors modified upto the date of signing the 
Protocol would be taken back by the supplier firm. on the basis of 
the C. & F. Price at Bombay Port after deducting 8 per cent de}:lre-
ciation". The Committee also noted that G.D.R. representatives 
during their visit to Jullundur had demanded ad hoc deduction of 
Rs. 6.500 per tractor besides 8 per cent depreCiation on the C. &: F. 
value before undertaking inspection of the tractors. The Commit-
tee expressed surprise that any suggestion for making an ad hoc 
deduction should have been made after an agreement had been 
reached and a Protocol signed laYIng down the terms of the Agree-
ment. 

9. In their reply, Ministry of Agriculture have stated that "it 
was reported to the Ministry of Agriculture that the G.D.R., re-
presentatives had put a precondition for deduction of Rs. 6,500 each 
R8-09 tractor besides 8 per cent depreciation on the C. & F. value. 
The condition imposed by G.D.R. representatives was not agreed to. 
However, with a view to resolving the issue, the matter was referred 
to the Technical Committee as stipulated in the Protocol. The 
average deduction on account of abnormal repairs are around Rs. 600 
per tractor." 

10. The Committee are not convinced that besides 8 per cent de-
preciation on the C. & F. price at Bombay port of RS-09 trac:tors • 
further deduction of Rs. 600 per tractor on account of abnormal re-
pairs was justified and should have been granted to G.D.R., repre-

·sentatives. Para 2 of the Protocol clearly lays down that "thel 
tractors will be taken back on the basis of the C. & F. price at Bom-
bay Pori after deducting 8 per cent depreciation." 

11. The Committee are distressed to note that Government have 
.ot safeguarded the interests of the farmers who had purchased the 
tractors in good faith from the Agro-Industries CorporatiOils. 



CHAPTER II 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation (Serial No.4, Para 2.20) 

The Committee further suggest that Government should draw up' 
a long term perspective Plan which may be reviewed annually in 
the light of actual experience. 

Reply of Government 

The recommendations of the Committee have been accepted. 

[Ministry of Agriculture O.M. No. 8-1f71-MY(C&A) dated 
29-3-1972]. 

Further Infonnation called for by the Committee 

Please indicate whether a long term perspective plan has since 
been drawn up and if so its salient features may be indicated. The 
programme of an annual review of the plan in the light of actual 
experience may be indicated. 

[Lok Sabha Sectt. O.M. No. 3j9j1\EC IIj71, dated 3-7-1972]. 

Further Reply of Government 

This Ministry has already entrusted the study entitled 'Assess-
ment of demand for Tractors' to the National Council of Applied 
Economic Research. The term of reference to the Council is to 
assess the demand for tractors based on a detailed and systematic 
market survey conducted on scientific lines with the object of mak-
ing realistic estimates of the likely demand for tractors of various 
H.P. ranges viz., 0-25, 26-35, 36-50, 51-65 and 65 and above on an 
annual basis, during the current Plan period and the Fifth Plan 
period. 

In view of the pOSition indicated above, the long tenn perspective 
Plan will be drawn up only after the report of the Council is re-
ceived. The Plan so prepared wt11 be reviewed yearly in the light 
of the actual experience. 

[Ministry of Agriculture O.M. No. 15-25/72-MY(S) dated 1st 
August, 1972]. 
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Recommendation (Serial No.5, Para Z.Zl) 

The Committee feel that there is imperative need for realising 
self-sufficiency in the crucial field of manufacture of essential agri-
cultural machinery and implements. The Committee, therefore, 
emphasise that import should be strictly regulated and permitted 
enly to cover the known gaps in indigenous production to meet the 
pressing demand. The Committee, however, hope that care will be 
taken by Government to see that import of Agricultural Machinery 
does·· not hamper the development of indigenous manufacture of 
k8ctors etc., to meet in full the existing and anticipated demand. 

Reply of Government 

The recommendations of the Committee would be kept in view 
while formulating import programmes in future. 

[Ministry of Agriculture O.M. No. 8-1j71-MY (C&A) dated 
29-3-n]. 

Further . Information called for by the Committee 

Please state precisely what concerete steps have been taken so far 
10 achieve the objectives set out in the Committee's Recommenda-
tion at Sl. No.5 para 2.21. 

[Lok Sabha Sectt. O.M. No. 3!911IEC-I1!71, dt. 3-7-72]. 

Further Reply of Government 

In addition to the existing 6 units which are licenced for a capa-
city of 36,000 nos. of agricultural tractors per annum and already in 
production, 10 more unit.s have been licenced for a capacity of 87,000 
nos. per annum and another 11 units have been issued Letters of 
Intent for a total capacity of 75,800 nos. per annuam. With the new 
units coming up, it is hoped that within the next 2-3 years, the 
country may be in a position to meet the domestic demand for trac-
tors. 

In order to step up production of agricultural tractors, the fol-
lowing facilities have been given to the tractor manufacturers:-

(a) As tractors are included in the list of core industries, 
Government have been able to meet the full requirement 
of tractor manufacturers for import of components and raw 
materials in accordance with their phased manufacturing 
programmes. 



(b) All the tractor manufacturers have been assisted by grant 
of import licenced for additional capital goods required. for 
achieving their licenced. capacity. 

(c) The tractor manufacturers have been allowed to import 
packs of tractors with high percentage of deletions to step 
up production. 

Import of tractors is allowed only if indigenous production of trac-
tors is not sufficient to meet requirements. As intimated earlier, the 
Government of India has already entrusted to the National Council 
of Applied Economic Research to make a study of the demand 
for tractors in the various h.p. ranges on an annual basis on scien-
tific lines for the remaining period of the, Fourth Five Year PlaD 
and the Fifth Five Year Plan. 

[Ministry of Agriculture Office Memorandum No. 15-25/72-MY(S) 
dated 1st August, 1972]. 

BeeommendatiOll (Serial No.7, P8I'a 2.43) 

The Conunitt~ have no doubt that Government would bear in 
mind the need for ensuring that firms which have been issued 
licences, translate them in terms of production. Government should 
keep close watch and take strict action. The Committee feel that 
Government should ensure that manufacture of those tractors only 
whose capability and suitability to Indian conditions have been 
proved, beyond doubt, are licenced for manufacture. While doing 
ao. the Committee hope that Government will bear in mind the 
capital and running cost of tractors so as not to burden the agricul-
turall sector with heavy investment. The Committee need hardly 
emph8$ise the benefits of standardisation of tractors which would 
result in economies of scale in manufacture and lower investorietl 
for servicing etc. 

Reply of Government 

The Ministry of Industrial Development periodically reviews 
the progress of tractor manufacturing units in consultation with the 
DGTD. The models of tractors offered for production are required 
to undergo tests at the Tractor Training and Testing Station. 
Budni(M.P.) These tests are designed to verify the performance 
of tractors vis-a-vis the claims of the manufacturers in this regard' 
and also to judge their suitability for Indian conditions. As regards 
the standardisation aspects referred to on account of which there 
would be economies in production, maintenance and in carring in-
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ventori~ of spare parts, it may be pointed out that all the tractors 
manufacturers will buy substantial quantities of components made 
by the ancillary industry. The ancillary industry, to a large extent, 
manufacturers the components as applicable to all the models wher-
ever standardisation is possible. 

[Ministry of Agriculture O.M. No. 8-1/71-MY(C&A) date6l 
1·. ~!.:L 15-6-72]. 

Further Information Called for by the Committee 

Please state the present position regarding the licences issued 
for the manufacture of tractors and ac'tion taken by the firms to 
translate them in terms of production. 

[Lok Sabha Sectt. O.M. No. 3/9/1/EC-II/71, dt. 3-7-72]. 

Further Reply of Government 

At present 16 units have been licenced (5 licenced during 1960-
66 and the remaining 11 nos. during the years 1970-72) to manu-
facture 1,23,000 nos. tractors per annum; in addition, Letters of In-
tent have been granted to 11 more units covering a total capacity of 
75,800 tractors per annum. 

2. At present 6 units are in production. M/s. Kirloskar Tractors 
have been ·granted an extension upto July, 1972 to start productioR 
of tractors. They have taken steps to assemble 500 SKD packs im-
ported through the STC. The Punjab Tractors Ltd., Chandigarh 
have also taken steps to manufacture 'Swaraj' tractors and are ex-
pected to bring the product in the market during the current year. 
Hindustan Machine Tools Ltd., have assembled 2,250 nos. of Zetor 
tractors since May, 1971 and are expected to go into regular produc-
tion shortly. The remaining units are taking steps to start the 
manufacture of tractors shortly. The production of tractors in the-
country during the past six years are as under:-

1966 7,613 Nos. 
1967 10,526 " 
1968 13,799 " 
1969 18,093 " 
1970 19,943 " 
1971 16,443 ,. 

urn 7,345 (upto May, 1972) 



The estimated production for 1972-73 is of the order of 42,700. 

3. There had been a serious set back during the year 1971 due to 
complete stoppage of production in the unit of MIs. Hindustan 
Tractors Ltd., Baroda due to finance difficulties and in the units of 
Tractors and Farm Equipment Ltd., Madras due to labour trouble. 

In order to step up production of agricultural tractors, the follow-
ing facilities have been given to the existing tractor manufacturers:--

(a) As tractors are included in the list of priority 'Core' in-
dustry, Government have been able to meet the full re-
quirements of tractor manufacturers for import of com-
ponents and raw materials in accordance with their phas-
ed manufacturing programme. 

(b) All the tractor manufacturers have been assisted by the 
grant of import licences for additional capital goods re-
quired for achieving their licenced capacity. 

(c) The tractor manufacturers have been allowed to import 
packs of tractors with high percentage of deletions to step 
up production. 

[Ministry of Agriculture Office Memordandum No. 15-25/72-MY 
(S) dated 1st August, 1972]. 

Recommendation (Serial No.8, Para 2.44) 

While every effort should be made to increase the indigenous 
content in the production of tractors, the Committee suggest that 
it should be invariably ensured by Government that production pro-
grammes are not retarded for want of foreign exchange for purchas-
ing a small percentage of components, as foreign exchange has other-
wise to be spent ona much larger scale for the import of complete 
-tractors. 

Reply of Government 

Every effort is being made to increase the indigenous content in 
the production of tractors. At the same time, a pragmatic view is 
taken in allowing import of components wherever availability of 
supplies becomes limited at any point of time. The scale of opera-
tion of each of the tractor manufacturer has been of the size that 
-gives reasonable economies. 

[Ministry of Agriculture O.M. No. 8-1/71-MY(C&A) dated the 
15th June, 1972]. 
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:Beeoor.66dMloil(seAal NO. "I, 'Pata '2:15) 

The Committee trust that Hindustalli Machine Tools whi~ has 
recently taken up the production of tractors, would spare no efforts 
to establish manufacture of tra'ctors uptothe Heenced capaCity, in 
the minimum time possible. The Committee expect Hindustan 
Machine Tools, "a pr~nUer puollc undertaking, to take the lead in 
providing tractors of proven capacity, competitive prices and 
effident and dependable "after sales" service etc. 

'Reply. of 'Co'vemment 

Follow up of file pto~t fOr the' manuhctt:tte of ttaeoots by 
MIs. Hindustan Machine Tools Ltd., is beinga-ctively putsu-ed. With 
.a view to seeing that capacity is Drought up qtiickl)i', they have been 
enabled to assemble in the first instance about 2250 tracwrsfr6m im-
ported 8KD packs with about 20 per cent deletions. For the year 
1972-73, they have been permitted to import CKD packs with dele-
tions of 32 per cent and 45 per cent to the extent of 6,000 nos. 

[Ministry of Agricuture O.M. No. 8-1J71-MY (C&A) dated 
15.6-72.]. 

Ii'urfher lnformatioD Caned for by the Co...mttee 

Please state whether the assembly/production of tractors at 
Hindustan Machine Tools ha'sactually started. If 8"0, when. A com-
'prehensive note on the subject may be furnished for the infonnation 
of the Committee indicating the position to-date. 

[Lok Sabha Sectt. O.M. No. 31911IECTII71, dated 3-7-72]. 

FtntherReply of Government 

H.M.T. Bangalore had been issued 'a Letter of Intent on 25th 
..July, 1970 for grant of industrial licence to undertake the manufac-
ture of Zetor-2011j2511 (20 hp) agricultural tractors with a capa-
city of 12,000 nos. per annum in collaboration with M/s. MOTOKOV 
of Czechoslavakia by utilising the spare engineering capacity avail-
able at their unit at Pinjore (Haryana). Their final collaboration 
agreement with MIs. MOTOKOV was taken on record on 20th 
March 1971 and their Letter of Intent was converted into an in-, , 

dustrial licence on 4th March, 1972. They started assembly of im-
ported packs of Zetor tractors on 13th May, 1971. They have 

,assembled all the 2,250 Z~tor.aOll tractors imported. by them·Ht SKD 
, condition.. The initial .spipm_~t ,of 500. CKD, packs ,witJ:l,. 32.5 I?c,r 
,. cent deletions of Zetor-2011 tractors is expected shortly. They have 
"2614 LS-72-2. 
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already-established indigenous sources for 32.5 per cent deletions 
and are taking action to establish such sources for the additional 
components required to· raise the indigenous content to 45 per rent. 

[Ministry of Agriculture O.M. No. 15-25172-MY(S), dated 1-8-72]. 

Recommendation (Serial No. 10, Para 2.55) 

The Committee note that the question of fixing prices of tractors 
is under examination by the Bureau of Industrial Prices and Costs 
and their Report is awaited. While considering the matter in its 
various aspects on the basis of that'- Report, the Committee have-
no doubt that Government would bear in mind that tractors of the 
,same horse power, though of different makes should have compar-
able prices. In any case, the difference in their prices should be as 
narrow as possible. 

Reply of Government 

The Bureau of Industrial Prices and Costs has :;ince submitted 
its report and the Government have announced the revised prices 
,for tractors. The principle that tractors of the same horse power 
should have comparable prices was kept in view by the Bureau 
while recommending the selling prices of such tractors. 

[Ministry of Agriculture C.M. No. 8·1171-MY(C&A), dated 
9-6-72] .. 

Further Information Called for by the Committee 

Please state revised prices announced for the tractors and how 
for these are comparable with the prices of different tractors of 
corresponding makes made in foreign countries. 

(Lok Sabha Sectt. O.M. No. 3/9/1/ECII/71, dated 3-7-72]. 

Further Reply of Government 

The revised sale prices of agricultural tractors were announced 
by the Government of India on 11th February, 1972. A copy of the 

'Notification is attached (Appendix I). 

Infonnation about the selling prices of tractors in the Inter-
nationQl market.' is ~ot available with Government. ,The notified 
selling prices. of indigenous tJ;'actors and the C ./k F prices ?f the 
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comparable models of tractors which have been imported in there-
cent past are as under:-

Indigenous Model 

I 

I. Hindustan (SOHP) 

Hindustan (SoHP) 

a. Hindustan (3SHP) 

3~ International (35HP) . 

4. MF-Io3S(3SHP) 

5. Escort-37 (34'S) 

6. Eicher (26'5HP) 

• Ex-factory . 

Selling Imported Model 
price F.O.R. 
Designa-
tion 
(Rs.) 

a 3 

32,900 JMT-S5,(SKD) 

MF-135 (SKD) 

ByelaruB 

U-6So 

24,100 IMT-S33(3SHP) 
(SKD) 

a5,200 IH-27tl(3.~Hl') 
(SKD) 

26,300 

25.200 

c&F price Approxi-
(RI.) mate 

(Selling 
Prices) 

4 5 

21,408 31,649"'. 

13,500 17,300 
(elF) (Provisional)"''' 

19,6,0 24.194'" 

10,215 

•• Prices of these tractors differ from State to State and consignmeRt to consignment. 
These are approximate prices. 

[Ministry of Agriculture O. M. No. 15-25/72 MY (S) dated 1-8-72]. 

Recommendation (Serial No. 11 Para 2.56) 

The Committee further suggest that prices of trllctors should be 
kept under close watch and procedures should be devised for get-
ting the prices reviewed periodically. 

Reply of Govel'DDlellt 

The agricultural wheeled tractors have been brought under : the 
ambit of the Essential Commodities Act, 1955 and the prices of tractors 
are fixed from time to time under the Tractors Price Control Order, 
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1967. Periodical. reviews have also been taken up since then and pri-
cesfixed s\litably. 

[Ministry of Agriculture O.M. No. 8-1I71-MY(C&A), dated 
the 9th June, 1972]. 

Retommendation (Serial No. 12, Para 2.57) 

The Committee are distressed to note the complaint of manufac-
turers that they cannot produce tractors according to their capacity 
because of the·shortage of raw materials particularly steel. The Com-
mittee f8Comm&Bd tHat Gover'ft!l'leftt shotlirl enstl1'e thatthie produc-
tion of tractors does not suffer for want of raw materials . 

• ply of Government 

As tractor industry is included in the list of priority industries, it 
is ensured that the tractor manufacturers obtain their full require-
ments of raw materials so that production will not suffer on this ac-
count. No complaints have recently been received from any of the 
manufactuters regarding inadequacy of raw materials for production 
(if tractors. 

[Ministry of Agriculture O.M. No. 8-1I71-MY(C&A). dated 
the 15th June, 1972]. 

Recommendation (Serial No. 14, Para 2.61) 

The Committee further suggest that full advantage should be taken 
of economies of scale. intensive utilisation of manufacturing equip-
ment and machinery by introducing multiple shifts, strict cost ac-
counting and vigilance to bring down the cost. 

Reply of Government 

As already mentioned in reply to para 2.57, tractor industry has 
been included in the priority industry (Core) and all possihle assist-
ance is being given to this industry to the maximum possible extent 
to step up the production of tractOis. They are also allowed foreign 
exchange assistance to enable them to increase their production to the 
extent of licenced capacity. 

Mnh:.try of AgricultUre O.M: No.8-1j11-MY (C&A) , dated the 15th 
~'~:~~ . . . June, 1972]. 
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~cmP.Jl~~-'P9ll' ($.".,,1: Ill.. Jj. It,,,,· JM~. 
". 

The Committee need hardly str~ss the importance of ancill.iry in-
dustries to meet the increasing demand of COmpo~ll~ for tr~tors. 
They note that in order to give fillip to the rap.id develo~t of in-
dustries manufacturing ancill~ries for tractors, aJltomoblles, etc, ·ban 
on creation of additional capacity in such indl1$tries was removed in 
Sept~mber, 1.969. Government spouJ,d e~sure th~t ancillQ,J."y indus~ 
to feed. the requisite co~po~nts to t~ trlictQr and. wWmobile indus-
tries etc. are developed without apy d~Jay. Jp. p.lW1:i~ulart a dtatailed 
analysis should be carried out of the requirements of components for 
the trac~ m.<4tstFy to at~n their annual an4 Five Yea, :ru,.,. pr0-
gramme and concrete measures taken to see that the ancillary indus-
tries have the requ~te. ~u(~ng ~iy to supply these com-
ponents on assured and regular basis to match the tractor manufac-
turing programme. 

Reply of Governmeqt 

The Development Council on. AlJtQmob~le, Au.tc;)Jnohil~ 4nci llMy# 
Tractors etc. have estiplated the v~jp~ req~enwnta of Anclll~ 
items by 1973-74. (This estimate also covers the requirements of 
Tractors by 1973-74). Taking this into consideration the Govt. of 
India issued 81 Press Note on 25ijs. October, 1969. ~ for the ?ro-
mising entrepreneurs to set up industries for the manufacture of 
autom.o~Wt ~ tractor parts. Since then aoout 35P applicatioO:J have 
bf;!en received and processed for varjous Auto. Ana. i~lllS fQr ~ 
i~uaJl~e of tPe indJ.!.Stri~ li~lRegistration. 

The applications so far recommended \Wuld meet the requirements 
of the various automobile aIlcillary. 

[Ministry of Agriculture O~M. No. a-ll71-MY (C&A) dated 29-3-72]. 

Purth8l' lBIorDIaItioQ calW for 1ty the .a...n.*-
Please state the actual position regarding the manufawtu.r~ of trae ... 

tor componentslparts by the ancillary units set up for the purpose and 
whether the MlJlM-Q. i4 ~ip.,: met ill fl.1ll. 

[Lok Sabha Sectt. O,N, No. 319111ECII171, dt. S-'1-'1!]. 

~ ,JleplJ otGf.l¥~eJrt 
As al!eady stated, a large number of letters of Intent have been 

granted to promising entrepreneurs to set up industries for the manu-
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facture of automo15lle and tractor parts. While issuing letters of in-
tent the total requirements of the automobile and tractor industry 
has been kept in view. Periodical reviews are made to watch the 
progress made in the manufacture of the components by these en-
trepreneurs with a view to ensuring adequate availability to the auto-
mobile and tractor industry. So far as the tractor industry is con-
cerned, any shortfall in the supply of components from the indige-
nous industry is made good by permitting imports as the tractor in-
~ustry is included in the list of priority I core industries. It would thus 
De seen that delay in the availability of tractor parts is not allowed 
10 affect the production of tractors. 

{Ministry of Agriculture O.M. No. 15-25!72-MY.(S) dated 1-8-1972]. 

Comments of the Committee 

The Committee are of the view that while making periodical re-
views of the progress made in the manufacture of components the 
Ministry should issue letters of intent to new entrepreneurs in repla-
cement of those who fail to set up industries for the manufacture of 
automobile and tractor parts. Government should make concerted 
'efforts to encourage indigenous production of components so that 
tractor and automobile parts are no longer required to be imported 
trom abroad. 

Recommendation (Se~al No~ 16, Para 2.65) 

The Committee feel that' unless there is proper coordination bet-
ween the production programme of tractor manufacturing units and 
the ancillary units producing components, the production programme 
for tractors would continue to suffer. 

Reply of Govenunent 

The Committee's recommendations with regard to the need for pro-
per coordination between' production programme' of tractor manu-
f,acturing units and the ancillary units producing components have 
b~en accepted. .. . . 

As pointed out in para 2:64; Government have estimated ther~ 
-g~irements of ancillary ,items fortraptorm.8lJ~fad1,lr~g units and are 
taking steps' for meeting the same. 

l~istry ,_of.~gricultu~e. O:~r: N~. 8-1171-~y. (C&A) dated the 9th 
, .... ,June, 1972]. 
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Beeommendation (SerIal No. 1'1, Para t.M) , 

In the interest of achieving import substitution to the maximum 
extent possible, the' Committee suggest that all possible encourage-
ment should be given to the ancillary industries to produce those 
.components which are still being imported from abroad.' 

Reply of ,Gov~rnmemt 

As alreacly pOinted out in reply to para 2.64; all possible encour-
agement is given to the ancillary industries for production of these 
cpmponents which are still being imported from abroad. ' 

[Ministry of Agriculture O.M. No. 8-l/71-My. (C&A) dated the' 9th~ 
June, 1972]. 

Beeominendation (Serial No. 19, Para 2.72) 

The Committee feel' that ii'is hi~ time'ili:at the functIons of Agro-
Industries Corporations are clearly defined in so .far as' after-~·,er
Vice to tractors is concerned. As far' as indigenous tXactors ~e COD-: 
cerned. the responsibility for rendering after-sales servic~ should by, 
and large be of the tractor manufacturers themselves. The Commit-
tee, are however, of the view that Agro-Industries Corporations must, 
take full responsibility for arranging adequate facilities for servicing 
the traCtors which are being imported by State Trading Corporation 
from foreign countries to meet the present shortages as they are the 
sole agents for distribution and sale of those imported tractors. The 
Committee stress the need for having adequate number of service 
o'utlets in the interior of the country so as to ensure that the mainten-
ance and running of tractors do not suffer for want of maintenance 
facilities. 

Reply of Government 

TheGovt. accepts the recommendations of' the" Committee. Ins-
tructions (Appendix II) have been issued to an the" Agro:.Industdes ' 
Corporations that they should strengthen, equip and organise a£ter';', 
sale service facillties for tractors. Some of 'the State Agro-Industries 
CorPorations: (e.g."PUn..jab &; Hal-yana) have' aJreadyttlken stepS ~
provide mobile workshop facilities to the farmers in the interiol"'.'" 

........... 
", " ~.' ,.- (.-\" '~-'!-! ... ,.~ """ : .. ~: .. ~ :- .. ~~ ,~,:: ", -:. '-' " .. 

[?r.Iiro~fY, of>' ~griculture . O.M. 'No. 8-1/7-My. (C&A) dated the 29th 
March, 1972]. 
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Tpe CQIWJ¥t~e recp,nun~nd that Agro-Industries Corporations 
shoul4 ~o unt:Wr~e ,~t ~ng of tractors through mobile-
'YQl'~hp~. wl)jch.s~ul,dJ~~ fully eqJ.tipped~ toola and spare part3 
so as to put ~ ~~tors ba$ into working condition without any loss' 
of time. 

Reply of Government 

T:Q.F r~8ffi~~~ qt. tPe Cc?,~ttaa are accepted. Some of 
tp,e C;OI'p,o,r~~ ~e ~jM 4nGi H,$t'YJU1& have already organised 
mobile wor~. ~ q~\ .~~aUt>na are also being instructed 
to organise mobile workshops fully equipped with tools and spare 
~ ;,-' 

[Ministry of Agriculture O.M. No. 8-1/71-MY. (C&A). dated 
~ ~March, 1972]. 

~.?1P~~<rR. (~ li,. ~,·r~ ~~. 
While the· Committee wee th~t q~ 8fco~t of v:8ri.e,4 soil topo-

gra~y and crops cul~vated in dif!~nt pafts of the CQ\ffi.try. ~e im-
porta 'c~ot be res~ted to one ~ two m*,es oftr~c~r.~, ~ Corn-
mittee are of the view that iQ.disctiminate import of varj.ow; type:; of. 
t.faetors for whicl1there ai:~ no tkm p'roS.!.~ for inci~~~o)lS m8I).~
facture mar in tpe long ~ cau~ h.a~IJl tIl the cOWlt:rY's e~onorpy. 
Government should ordinarily timit the imPQrt to tho~e makes of 
tra~tors which ~ being mal'plfac~ed, ~ IIl4!a or 'for,' 'which. concrete' 
plans are well on the way of implem~tation for Illanufacture of the 
tractors in India by a specified 'date and accordi~g to approv~ pm-' 
gramme: The Committee wo~Jd alsO like to be .~atire4 tAAt th~ trac-
tors being imported are of proven suitability to Indian conditiq~. 

Reply of Government 

The recommendations of the Committee have been accepted. The· 
~ve~nt h~ ~oi,d4td that: subject to availability of foreign ex-
c~p';' 'Q~ ~ch. tf~tprl u beve aJl .. ~PJ'Oved manufapturing pro-
g:-~e,~ ~ ~tq. wo\Ud, ~ aUPwed f1:Ir imPOrts. Tractors in'. 
hop. r~of.20~·~(t5P.f5, will, be~ rrhepoUcy. wouidgo' 
alpns W*y ill;:res~a. the. W1pStJS. of .tractDr8: to J.Uni.ta4 no. of,makes; 
only! 

[Ministry of Agriculture O.M. No. 8-1/71-My. (C&A) dated the 29t~ 
I March, lwp] 
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)J8commendation (Serial No. 22, Para 3.13) 

The Committee are of the view that if import o~ a la~i~ variety" 
of tractors continues, a stage might co~ when for. w,~~ of 'vi~al 
spare, . appreciable number of tradors would becoIp.e jnop,er,ative re,..· 
suIting in the blocking of hard earned capital of farmers. This would 
retard not only the pace of the green revolution but would also tend 
to develop resistance to farm mechanisation. 

The recommendations of the Comm~tt~e qave bee~ ac~epted. The' 
Gov~rnment has decided that subject to availability of foreign ex-
change, only such tractors as have an approved ma~1.1-fact~riJ1.g pro-
gramme in the country would be allowed 1qr iIl1-port. 1'!actors in 
h.p. ranges of 20-26 and 5()"65 will qe il'J1.por~. 'n}.,e pqlicy would 
go a long way in restricting the import of, ~actors to Iim~~ed makes 
only. With a view to ensuring smootp runnjng of tra~tors, import 
of spare parts to the extent of 10-15 per cent is "allowed along with 
the tractors. Import of spare parts is allowed liberally for those trac-· 
tors also which were imported in tp,e past. 

[Ministry of Agriculture O.M. No. 8-1 I 71-My. (C~A) dated the 2~th 
. . ' March, 197~]. 

Recommendation (Serial No~ 23, Para 3.14) 

The Com~ttee further suggest that the policy of importing trac-
tors free of customs duty may be reviewed having regard to the. fact 
that imported tractors sell at a cheaper p~ce than the indigenously 
manufactured tractors and this naturally has adverse repercussions 
on the demand and 4I:!ye~9pment. pr9sra~e of tfl!-cffif jnQu~~~ in 
the c()1pl~. 

~f'~· of GcMre~~ 
Tractors import~ froJlt abroad are now liable to a ba!ic ~stomfl 

duty of- 30 per cent ad valOTem. In addition, '!x~tors imported from 
abroad are liable. to an additional duty (countervailfRg duty) equaJ 
to the excise duty leviable on indi~e!lous tr~ctors by virtue of Sec-
tion 2A of the Indian Tariff Act. 1934. Recently another charge of 
2i per cent has been levied on all iI~p'orts. Thes~ measures are ex-
pected to boost up the indigenous indUstry. 

~istry of Agriculture O.M. No. 8-11'11-My. (C&A) dated the 29tti 
. '" , . . March, 1972] .. 



Recommendation (Serial No. 24, Para 3.") 

The Committee note that the Test Report on Implement Carrier 
RS-0902 fitted with 18.4 h.p. engine which was tested at the Tractor 
Training and Testing Station, Budni, to assess its suitability and 
performance characteristics under general farming conditions in the 
country, inter alia high lighted the following deficiencies in the Trac-
tor:....... 1:/, •.. ~ 

"The operator seat being located at comparatively higher posi-
tion is not easily accessible. All controls are located near 
the steering wheel and look to be crowded but are within 
the easy reach of the operator. 

The engine power for puddling operation is considered to be 
inadequate. The firm states that another engine develop· 
ing.25 h.i:>. is offered by the manufacturers as optional 
prime-mover. This engine. fits on the same mounting .. The 
implement Carrier fitted with 25 h.p. engine would be suit-
ably powered unit forp.uddling operation." 

Reply of Government 
j 

This para contains extracts from the Test Report on the Imple~ 
ment Carrier RS09-2 (and not RS-0902 as mentioned in the report) 
and no action is called for. 

[Ministry of Agriculture O.M. No. a-ll71-My. (C&A) dated the 29th 
March, 1972]. 

Recommendation (Serial No. 25, Para 3.49) 

The Committee also note that RS-09 tractor of 18.4 h.p. with 2 
cylinders which was tested at Budni Tractor Training and Testing 
Station in 1965 is different from RS-09 tractors imported from the 
German Democratic Republic. The differences between the tractors 
tested at .Budni and -those actually imported as 'pointed . out by the 
Technical Team who undertook the ~nspection of these tractors are 
reproduced in para 3.26 of the Report. 

Reply of Government. 

No action is cailed for '~>n this.para. 

[Ministry:of Agriculture O.M; No. a.-1I71-.My •. (.C&A).dated the,29~ 
.. " ~ . March, 1972.]. 
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Bee9Dl1DendatiOll (Serial No. Z6, Par. 3.50) 

The Committee are distressed to note that RS-09 tractor which 
was tested at Btidni Tractor Training and Testing Station i~ different 
from RS-09 tractor imported from the German Democratic Republic. 
The Committee consider this as a very serious matter as the import 
and licensing policy was ,decided on the basis of these tests. It pas-
ses the comprehension of the Committee as to how such large scale 
imports of the modified tractors. with a number of shortcomingsi 
defects as listed above. and without an established manufacturing 
programme within the country, were allowed to be imported with-
out conducting full and thorough trials. The Committee, therefore, 
urge that Government should investigate the whole matter and fix 
responsibility as to why thorough' tests were not carried out on the 
modified RS-09 tractors and why tractors, with different specification,s 
were allowed to be imported in the country. . 

Reply of 'Government 

The matter -is under consideration of the Government. 
[Ministry of Agriculture O.M. No. 8-l/71-My. (C&A), dated the 15th 

·June, 1972]. 

Further Information called for by the C()mmittee 

It has been stated that the matter is· under consideration of Gov-
ernment. Please state precisely where exactly the matter stands. 
It may also be stated as to what steps have 'been taken to iIlve.stigate 
the whole matter and fix responsibility. A note bringing out all the 
facts may be furnished for information of the Committee. 

[Lok Sabha Sectt. O.M. No. 319i1IECIII71, dated 3rdJuly. 1972]. 

Further Reply of Government 

The case pertaining to the preliminary enquiry into the RS-09 
tractors has been entrusted to the Central Bureau of Investigation. 
The investigation by the C.B.!. normally takes time. However, it 

. has been asked to inform this Ministry as to when the report of in-
vestigation is likely to become available. Further action will be 
taken in the light of the report of the CBI. 

tMinlstry or Agriculture O.M. No. 15-25(72-My. (S), dated 1st August, 
1972]. 

Comments of the Committee 

'The Committee trust that on the basis of the Report of Central 
Bureau of Invc31:igation Government will take expeditious action to 
~xJ~sponsib1lity on guUtypersons. 
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kcmamendatioa (Serial No. 30, Para 3.54) 

Government should ensure im~ootation in. letter and spirit 
of the 4greemen~ and alSQ ~e tPat t4e farn~rs who pur.chued the 
tractors are paiq. t,he due am~t wit,ho~t delay. I. settling th~ 
amount the Comn.U~tee have no .dp~ that the Govemmen would 
keep in zrtind the f,act that the. farInerB who inyested their precious 
money in these tra.ctQrs suffer.ecl as. ~l Wel',e nvt able to put tllese 
tractors to p'rod!lctiye :u,s.e. 

All pc>~iJ?le, ~p* at~ ~~.J;na4e b¥. ijle tGov~Qlel1t of butte. to· 
e~p.re ~p~em~n~~n of t~ p.r.ot~ ~. ~ to tlJe paymemt of 
due amounts to the ~O$t4"~~~w. ..... 

[Ministry of Agriculture O:M: No. 8-1/71-MY. (C&A), dated 
t~ ;!~h Much, 1972] .. 

Pariher Information called for by the Committee 

Please state the present position re~ardiI).g p~~ent of am9,unts' 
to the RS-ge, 'Praetor owners. 

[~ Saw.. Sectt. O.M. No. 3/9/1/ECII/71 dated 3rd July, 1972J 

~·1kN -.Qpv~ 

The following amounts are reported to have been paid to the vari-
ous State Agro-Ind~~ Con¥> .. ~ti,fmafor tl)a ~tum of RS-09 trac-
tors by the GDR Suppliers' Agents In India:-

Andhra Pradesh 

Gu,juat 

Pulljab . 

Rajasthan 

R8. 
2.4a.J6.4 

I~JiP~Oa 

9,79,541 

1,95,655 

... #1 • 

---------------.-------
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According to the information received from the Andhra Pradesh 
State Agro-Industries Corporation, refund was accorded to all the 
28 farmers who were covered under protocol signed on 21st Febru-
.ary, 1971. The Rajasthan Corporation has reported that amounts 
have been disbursed to the owners of 23 RS-09 tractors. 

The Gujarat Corporation has reported that it has taken over 
·250 RSI09 tractors from their owners who have already been paid 
the value of their tractors after taking into account the deductions 
for the daInages or short supply of loose items returned with the trac-
tors etc. 

The Mysore Corporation has taken over all the 8 RSL.69 'h-adOrs 
sold to farmers by replacing with 6 Zetor-2011 tractors. In 'the elise 
of the remaining 2 tractors. the cost of tractors ·had been reflmdeli 
to the parties/financiers concerned. 

The Punjab Corporation bas refunded the amount in the case of 
ao tractors where the ownersn'ip/titleship of tractors was completely 
transferred. 

[Ministry of Agriculture O.M. No. 15-~/72-M¥' (S) dstled 
the 6th October, lsnZ]. 

Betommendatioll (serial N'o. SIPan 3.55') 

Government should also ensure that spare parts of RS-09 tractors 
which were imported at a cost of Rs. 21 lakhs and which are surplus 
to requirement are returned aJ:ong With tractors andn~essary re-
fund is obtained from the GDR suppliers. 

R,t,ply of Government 

The question about the return of spare parts for. RS-09 tractors 
available with the various State Agro-Industries Corporations is 
urtder negotiations with the GDR Suppliers' repreSentatives. The 
recommendation would oe kept in view while negotiating further 
with the GDR Suppliers. 

[Ministry of Agriculture O.M. No. 8-1/71-MY. (C&A), dated 
. . .. the 29th March, 1m). 

1tecoMmetldation (SeIial No. 32 Para 3~5" 

The Committee trust that suitable remedial measures would be 
taken in the light of tile findings of the Technical Committee ap-
pointed by Government to go ino the question as to whether the. man-
ner of testing these tractors at Bu!!~i Centre wa~ proper -a.11ld whether 
tlrt!re was Ilhy diseernible lapse ib. conducting .the tests. 
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Reply of Government 

The recommendation of the Estimate Committee has been accept-
ed. Necessary steps are being taken to remove any possible defici-
encies in the method of testing at present being followed by the 
Tractor Training & Testing Station, Budni. 

[Ministry of Agriculture O.M. No. B-1/71-MY (C&A), dated 
the 15th June, 1972]. 

Recommendation (Serial No. 36 Para 4.26) 

The Committee feel that power-tiller is going to playa useful role 
in the agricultural economy of the country in view of its suitability 
for small Agricultural holdings particularly in the paddy-growing 
and hilly areas. They, therefore, suggest that Government should 
make concerted efforts to make the power-tiller known to the 'com-
mon farmer through practical demonstrations and other publicity 
measures so that it may become popular on its merits of manoeuvr- ' 
ability, utility and suitability. Cooperation of bodies such as Indian 
Council of Agricultural Research, Agricultural Universities, Demon-
stration :Blocks etC. might be solicited with a view to intensifying 
efforts to demonstrate the usefulness of the power-tillers. 

Reply of Government 

The recommendations of the Committee have been accepted. The 
Department of Agriculture had so far been operating Centrally Spon-
sorea Schemes for popularisation and demonstration of improved 
agricultural implements. The work has now been transferred to 
Indian Council of Agricultural Research who organises national de-
monstration which include demonstration and popularisation of Agri-
cultural implements. I.C.A.R. will be asked to include the demonstra-
tion of power tillers in their scheme. 

A short film on power-tillers is also produced by the Films Divi-
sion, Ministry of Information and Broadcasting for popularising use 
of power tillers in the country. 

[Ministry of Agriculture O.M. No. B-l/71-MY. (C&A), dated 
the 29th March, 1972]. 

Recommendation (Serial No. 37 Para 4,27) 

The Committee would also recommend that as suggested by the 
Working Group on Agricultural Machinery and Implements. Gov-
ernment should make it incumbent upon' the manufacturers of 
==--
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power-tillers to arrange supply of complete sets of matching imple-
ments to enable The farmers to use them for a wide range of opera-
tions. 

Reply of Government 

The Government agrees that farmers face difficulties in obtaining 
the matching implements for their power-tillers due to absence of 
some marketing organisation, though machines and implements are 
manufactured in the country for a wide range of agricultural opera-
tion. Small-scale manufacturers also face problem in marketing 
their products. The above proposal will n·ot only enable the farmers 
to get proper implements but also be helpful to manufacturers in 
selling their products. .. ., 

There are only a few manufacturers of power-tillers in India. 
They are also manufacturing matching implements to cater the need 
of the farmers. They will, however. be asked to manufacture suffi-
cient quantity of matching implements to meet the demand of the 
consumers. 

The power-tiller panel which has since been constituted by the 
power-tiller manufacturers will be informed of this recommendation 
of the Committee. 

[Ministry of Agriculture O.M. No. 8-1/71-MY.· (C&A), dated 
the 29th March, 1972]~ 

Recommendation (Serial No. 38 Para ... ,,) 

The Committee note that the discs are imported though the S.T.C~ 
who distribute them through the Agro-Industries Corporations and 
in view of the liberalised policy in regard to import of steel, the num-
ber of discs to be imported are being reduced. The Committee also 
note that due to shortage of steel, the implement manufacturers are 
obUged to buy steel from the open market at a higher price with the 
result that the cost of the discs manufacturers in India is much higher 
than the cost of the imported discs. The Committee recommended 
that Government should take necessary steps to ensure that the steel 
requirements of the implement manufacturers are adequately met so 
that they may be able to produce discs in larger numbers and at 
lesser price. 

Reply of Government 

It has since been decided not to resort to any more imports of 
discI. All theftrms registered with DGTD and who. were qualified'. 



have been recommended import Ucences for th-efWlp6rt Of high car-
bon steel p~ates required for the manufacture of agricultural discs. 
Government are not aware if these manufacturers are purchasing 
this steel from open market. Government have taken a view that 
in future this steel should be canalized through Hindustan Steel Ltd. 
With this step, it is felt that adequate raw material would be made, 
available to all such firms in 1uture whether in thesma11-sca!e or 
in the large-scale sector. 

[Ministry of Agticulture O:M. No. 8-1/71-MY. (C&A), dated 
the 2~h March, 1972] . 

....... mW.mo .. (Selii8t No. 39 PSt. 4~50) 

The Committee note that the indigenous nmnufaoturet'S of dises 
had produced 40,927 units during the year 1969 and 62,170 units dur-
ing the year lt70 again'St ilie capadty of 11,t'O.OOOunlts.The short-
fall in production was primarily due to non-availability of raw n'ulte-
:rial notably the' steel sheets. 

Reply of Government 

The prodU'Ction <Jf dfses in t~ organI~' seCtor was 45.5B2 nos. 
during the year 1989 and 80;71'4 nOfl. during the year 1~70. The capa-
city of 1,11,000 nos., is the total figure that is regnrtered against 9 
units. Out of tnese 9 units, only 6 are at present in the organized 
'SeCtor as 3 units of them have been transferred to small-scale due to 
t'tieir investment in plant and machinery being less than Rs. 7'5 lakhs. 
'Thus total registered capacity for thes~ 6 units is' for 6'60 lakhs nos. 
only. The installed capacity of all the 9 units was for 4'95 lakhs and 
in. case ofS units, it wa'S S'SO lalths nos. tmport licence to these 
units were recommendeCJfot"importing raw material. Some of these 
units could not iInport raw material in time. Therefore. production 
did not commence; henc~ gap betwe~n ptod'uction and the installed 
.capacity. 

[Ministry of Agriculture O.M. No. 8-1/71-MY. (C&A). dated 
the '29th March, 1972]. 

Recommend'ation (Serial No. 42 Para ~53) 

The Comthitteehave no doubt thnt keeping in view the general 
policy of Government to attain self-reliance ant! 'encouragtbg indige-
nous production particularly in the key ,industry of agricultural ma-
chinery and equipment. Government would ensure that raw mate-
rials for disca menufacture are made av~bleon assu~ 'basis' either 
1rom. ind~eI\o~ )'e~U1'Ces' or "by import. 
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,Reply of Govemmem 

The requirement of raw-material to be imported is for agricul-
tural -discs only. Adequate licences are being issued to the firm so 
.as to take care of their requirements. 

[Ministry of Agriculture O.M. No. F. 8-1/7l-My. (C&A) dated 
the 29th March, 1972]. 

Recommendation (Serial No. 44 Para No. '4.55) 

The Committee note that Government have already taken action 
to do cost analysis of a few manufacturers and they hope that effec-
tive action would be taken to ensure that discs of proven quality 
and dependable performance are made available to the Agriculturists 
at most competitive rates. 

Reply of Government 

All the disc manufacturers; have been asked to manufacture discs 
according to all standards laid down. As regards the price, there 
is no price control on the selling of discs. As the adequate number 
<>f finns are manufacturing discs, including in the small-scale sector. 
there may not be any need for price control. 

[Ministry of Agriculture O.M. No. F. 8-1/71-My. (C&A) dated 
the 29th March, 1972]. 

Recommendation (Serial No. 45 Para 4.77) 

The Committee note that the representative of the Department of 
Industrial Development has stated during evidence that production 
{)f agricultural implements is reserved for the small scale sector and 
Tractor manufacturers are strictly forbidden to manufacture the 
implements. It has a:1so been stated during evidence that in Uttar 
Pradesh and Rajasthan. the Agro-Industries Corporations are pro-
ducing agricultural implements which -are sold at higher prices along 
with the imported tractors. The Committee would like Government 
to examine the whole matter afresh and lay down a definite policy 
with regard to the manufacture of agricultural implements. 

Reply of Government 

The Ministry of Industrial Development has informed that it has 
accepted the recommendation of the Estimates Committee that the 
whole question of production and marketing of agricultural imple-

2614 LS-7Z-3. 
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ments should be examiMd' afresh·tb·lay dOWn a definite policy re-
garding the fixation of prices of Agricultural Implements. 

!Mtnis4'y of Agrlc,ultuce O.M. No. 16-25j72.My. (8) dated 6th 
October, 1972J. 

ReetmlUlldatiOD (Serial No. 46, Para 4~'t8) 

The Committee also suggested that Government should immedia-
tely exam_ the deair4bility of allowing rna'l'lufactur~ts to import 
proto-types of latest agricultural impleme.nts from .abroad, so that 
they Iftriy be able to produce improved imp~ements it)d,igenously. 
'fht camrnittee WOuld" also urge the need for intensification of re-
search and developlnent and also the need for ensuring that farmers 
get i1'l\~lements at most competitive rates to encourage their use. 

Reply of Government 

This Ministry recommends import of proto-types of latestagri-
cl1ttutal implements and m.achines which the manufa,cturers want to 
Import. The manufacturers are .first requested to arrange their tests 
at Budnt '~d1 if thes.e machines are found useful then the. question of 
thefr manuf~ng is taken up. 

I.C.A.~ has taken steps to intensify research on Farm Implements 
"nd Machinery. Attention is invited to Government's reply on re-
commendation No. 6.44. 

During the Third Five Year Plan subs'dy was given on Agricul-
tural ,implements in order to populadse them but due to paucity of 
funds the subsidy on implements had bet:!n withdrawn during the 
Fourth Five Year Plan. Distribution ()f implements and machines 
is also being \Ul4ertaken through the agency of Agro-Industries Cor-
:pOl'ation 60 that the farmers got these at most competitive rates. 

[Ministry of l\grlculture O.M. No. F. 8-1/71.My. (C&A) dat~d 
the 29th March, 1972]. 

~(:tJerial No. 17, Para 4.'11) 

. The Committee note .thatcOl'llddez.b4e efforts have already been 
initiated to develop an.d introduce ~a~estirw _equipme;Dt for ~hich 
'. ~\IM\aMtity ·i#d'ibeert ~"lltiSfAetorr. 'nte Committee ~lso note 
that1ilrt'eS~ 'et)lribt'tlft~· bebig!mporte'd Jftom . abroad and one-
h:h8 ··b~h'leeti'Cea ·ftit ~~ri d1. 'fflOUlltet! ~tithbb'Jes. The-
Committee trust that indigenous production of har:ijesfb'r ~s: 
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will be stepped up to obviate imports. The 'Committee are glad to 
note that in several states, ~tate Ag~IndustJ;ietl COfporation8~have 
initiated ~arketfu~ of 'iInplements manufactlU'edby Smill;sca-te 
manufacturers; 1'heCornmittee suggest that Agro-Industries Corpo-
ratioNlshould shn~ltaneously undertake demonstration of tmproftli 
implements li'orthe b~nefit of the farniers. 

-." ___ •• i1 ........... \-

~ply of ~rnmeat 

The recommendations of the Oommittee have been accepted. Only 
one unit has been licented to -produc~' harvestor combines WhiC;h are 
tractor mounted'. No 'untt" has yet been licenced for the manu.iacture 
of self-propel1~d harvestor combines, although letter of intent has al-
ready been issued to one unit and the Gcivernmenthave under con~;i
deration the issue of industtiallicenee also. There are proposals from 
some other firms also which tlte tihder considetatton.. In the mean-
time, it has been considered nece~sary to study the social and eco-
nomic consequences cif using these machines to make an assessment 
of the requirement of combines in India on an annual'basis for the 
remaining period of the .Fourth Five Year PIal) and also the Fifth 
F'l.ve Year P1!in' peTtod. ~is study has been entrusted to the N ationa] 
Council of AppUed EconomiC Research. Further action for stepping 
of indigenousproductiop 'will be considered in the liglltof tbe re-
sults of the study.' . . ' . 

[Ministry of Agriculture O.M. No. F. 8-1/71-My. (C&A) dated 
the 29th March, 1972]. 

J,lecolllmendation (Serial No. 48, ~.r. $,26) 

As regards distribution of imported tractors through the agro-
Industries Corporations the Committee suggest that thissl10uld be 
done on first·C'OIri~-first-served basis so as to inspire confldenc~ and 
obviate chances of complaints of favouritism, diScti,niinatlon, etc: in 
the mattt!rof allotment' of imported tractors. 

Reply ·of«;;tWel'll~ 

The Government has since promulgated Tractors (Distribution & 
Sale) C0!l~r~ 9r~r,~~71~n. 1st $e.?~,~bef' ~ ... 7f' ~~u~ 8 ~f the 
Tractorst:ontro1 Order enJoms sale of tractors to persons m the 
cmierm -wbicli'thelr namel apPffarm the regtsiEirs malnta1fted! by 
the c:b!alers. ' ., ," • ,: , 

[Ministry of A~iculture O.~. No. F .. 8-1~ .. · :¥,y.. (G~' 'dated 
. ".' f, . ", : ~. " ,. ,. , • 'the I!!tfh .~ch, 1972]. 
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Recommendation (Serial No. 4.9. Para 5.27) 

The Committee hope that the question of recovery of dues from 
the defaulters will be vigorously followed up with all State Gov-
ernments so that necessary legislation in this behalf is enacted at 
the earliest and the money due to various State Agro-Industries Cor-
porations is not allowed to go into arrears. If sound and strict 
financial management are introduced in the initial stages it would 
instil the farmers the healthy habit of honouring promptly the com-
mitments made under the hire-purchase scheme. 

Reply of Government 
The question of recovery of dues from the defaulters is being vi-

gorously pursued with the State Governments and the Agro-Indus-
tries Corporations. The State Governments have also been request-
ed to enact suitable legislation so that arrears on this account may 
be treated as arrears of Land Revenue. 

[Ministry of Agriculture O.M. No. F. 8-1/71-My. (C&A) dated 
the 29th March, 1972]. 

Recommendation (Serial No. 50, Para 5.28) 
The Committee note that some Corporations enter into an agree-

ment with the farmer at the time of sale of the tractors but this 
practice is not uniformly followed by all Corporations. The Com-
mittee suggest that a uniform procedure should be laid down in 
this regard so that the farmer has a written guarantee for assured 
after-sale service. \.. . 

Reply of Government 
Although there is no agreement executed in some of the States, 

the normal practice is that it is the responsibility of the Agro-Indus-
tries Corporations who distribute these tractors to render after-sale 
service also. The Agro-Industries Corporations are being instructed 
to introduce uniform practice of executing written agreement assu-
ring the farmer after-sale services. In the very nature of things, 
the option to enter into this agreement would have to lie with the 
farmer. 

[Ministry of Agriculture O.M. No. F. 8-1/71-My. (C&A) dated 
the 29th March, 1972J. 

Further Informati'on called for by the Committee 
Please state whether the Agro-Industries Corporations have since 

introduced the Uniform practice of executing written agreements 
assuring the farmer after-sale services. 

• ILok Sa~ha Sectt. O.M. No. 3/9/l/ECII/71, dated 3-7-1972]. 
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Farther Reply of Govel'ldDeDt 

All State Agro-Industries Corporations have been requested to 
take steps to follow a uniform procedure of executing written agree-
ments assuring the farmers after-sale services. Their replies are 
awaited. 
[Ministry of Agriculture O.M. No. 15-25/72-My. (8), dated 1st August, 

1972]. 

Recommendation (Serial No. 51. Para 5.29) 
The Committee note that some Corporations have developed work-

shops to provide after-sales service and some of them have also 
pressed into service mobile vans to render repair and maintenance 
service in the field. The Corporations are also making arrange-
ments with other organisations including those in the private sector 
to facilitate repair and maintenance of imported tractors. It is im-
perative that tractors and other agricultural machinery are kept in 
good and efficient working condition 90 as to render maximum ser-
vice and benefits to the agriculturist purchasers. The Committee, 
therefore, stress that maintenance and repair facilities for tractors 
and other agricultural machinery should be provided as close to the 
place of their utilisation as possible. The Committee have l1() doubt 
that keeping in view the above objective and the growing extensive 
use of agricultural machinery and equipment. Government I Corpora-
tions would make a coordinated effort, along with, other organisa-
tions engaged in the same work, to ensure development of adequ'ate 
number of servicing and repair outlets as close to the place of utili-
sation of tractors and agricultural machinery as possible. The Com-
mittee would suggest in this context that encouragement may be 
extended to unemployed engineers to set up servicing centres in 
rural areas, which in course of time are bound to develop into cen-
tres for Agro-Industries. 

Reply of Government 
As pointed out in reply to para 2.72, instructions have been issued 

to all the Agro-Industries Corporations that they should strengthen, 
equip and organise after-sale service facilities for tractors. Some 
of the Agro-Industries Corporations like Punjab and Haryana have 
already taken steps to provide mobile workshop facilities to the far-
mers in the interior. A scheme for the self-employment of engi-
neers, technical personnels. diploma holders etc. for the establish-
ment of Agro-Service Centres in rural areas has already been 
approved by the Government. 

[MInistry of Agriculture O.M. No. 8-1/71-My. (C&A) dated the 
the 29th March, 1972]. 
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RecoDUileb'd8ti&n '(SMiiii ~:b. s~; Para 5.30) 

TheC()J'h'mtttee need hardly stre~s that the A.gfo--Industries Cor. 
porations sbouldrliake av~ilable adequate quantities of spare parts 
for imported tnflchinery to facilitate repairs. 

Reply of Government 

_ With a view to ensuring adequate supply of spare parts of tractors 
and other allie.d i ,agrioultural. maMinery, the Mtnistry Of Agriculture 
has been ,arran~ing import of spare par,ts to thee,xtent of 10-15 per 
cent along with' the tractors etc. Besides, import of spare parts has 
also been allowed to various ~tablished manufacturers, State AgrO-
Industties Cotporations and actual users on an ad-hoc basis. 

[Ministry of Agriculture O.M. No. F. 8-1/71-MY. (C&tA) dat~d 
the 29th March, 19'72]. 

Reco~endation (Serial No. 53, Para 6.17) 

The C!=,mm'itt~e are distressed to note that it usually takes a very 
lcng time, to complete even one test at the Tractor Trraining and 
Testing Station at Budni. There,is ut'gent need for improving test-
ing facilities a,t BudP-i SO as to facilitate expeditious evaluation of 
tractors.. ~d other, agricultu.ral.implements. The Committee hope 
+~At, with the expansion of facilities at Budni and with the opening 
of sub-centres, the lime laken for test will be reduced appreciably. 

Reply of GovernmeDt 

Steps have already been t~kepto e~and the facilities at Budni 
and one sub-section 11a's already bee,n set up. at iIi_r. Another one 
is proPosed to be established. Wi'ti1 these steps, the time taken for 
tests would be reduced. 

[Ministry of Ail:iculture O.M. No. 8-1/71-My. (C&A) dated the 
the 29th March, 1972]. 

Recommendation (Serial No. 54, P8I'a 6.18) 

The Committee would like that Budni should give a lead in select-
ing.agricUltural machines which qre best suited tp the countt:is 

• needs and nlost economical to operate. The Committee would also 
streSs the need for standardisation 'and would urge that t>lethora of 
makes and designs should be avoided. 
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Reply of 'Odvertnnent 

The recommendations of the Committee hQ~e been 8eeepted.Wtth 
the detailed series testing at the Tractor Training & Testing Sta-
tion, Bl.ldhi, the Government would be in Ii po-Sttion ,to select agri-
cultural machines best suited to country's need.s and economical to 
operate. . 

[Ministry of Agriculture O.M. No. F. 8-l/n-My. (C&A) dated 
9th June, 1972]. 

Recommendation (Serial No. 55, Para 6.i9) 

The Committee hope that the Tractor Training Centre at Budni 
will make every endeavour to achieve its objective early and pro-
vide a training pool of personnel to operate, maintain and repair 
tractors and other agricultural implements to lI1eet the increasing 
demand for machlnisation of farming. 

Reply of Government 

The recommendation of the Committee has been accepted. 

With the increase in demand of tractors and other agricultural 
machinery in the country, ,the demand for training in the Selection, 
operation, mainten.ance and repair3 of such machinery bas also in-
creased considerably. With a view to increasing the out-turn of 
trained personnel, a scheme for expansion of training facilities at 
Budni and Hissar has been sanctioned in 1970. The targets for tram-
ing at these institutions have been rai'Sed from 180 to 480 per year. 
A third Training Centre is also proposed to be set up in the South 
and this centre when set up would also go a long way in meeting 
the requirements of trained personne1 ~rticularly ilithe southem. 
States. 

[Ministry of Agriculture O.M. No. F. 8-l/71-My. (C&A) dated 
9th June, 1972.]. 

Recommendation (Serial No. 56, Para 6.20) 

The Committee would also like that training facilities available 
are properly publicised. The Gbvernment 'Should also endeavour to 
set up training and demonstration centres at least one in each State 
if not each division. 

~y()f ~oVem111eD:t 

Wide publicity is being given through the'Press in regard to,dle 
training facilities available at the Tractor Training & Testing Sta-
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tion, Budni and Tractor Training Centre, Hissar. The training pro-
grammes are also advertised and applications invited from eligible-
candidates for the various trainin'g courses. 

In addition to the training given by the Tractor Training Centres" 
som~ of the Agro-Industries Corporations are also giving in service 
training to their technical personnel with regard to operation, main-
tenance and after sale service of tractors and agricultural machinery 
in their respective States. 

[rainistry of Agriculture C.M. No. 8-1j71-My. (C&A) dated the 
9th June, 1972). 

Recommendation (Serial No. 57, Para 6.34)-

The Committee note that field trials on tractors and other match-
ing equipment have been carried out at the Hissar' Centre. The 
Committee, however, suggest that the testing facilities should be 
augmented at the Hissar Centre so that the testing of equipment 
may be undertaken at this Centre also with a view to reduce the 
burden on the Budni Centre. The Committee are glad to note 
that new equipments had been designed for the' benefit of farmers 
and to Bobst up mechanised farming. The Committee would'like that 
these activities are intensified to enhance the benefits to the farmer. 

Reply of Government 

With a view to augmenting the testing facilities, a regional test-
ing sub-station has since been set up at the Tractor Training Centre, 
Hissar. With the expansion of testing facilities at Hissar and the' 
proposed establishment of a third triBining Centre in the South, 
Budni Station will be relieved of testing work to some extent. 

[Ministry of Agriculture O.M. No. a-l/71-My. (C&A) dated 
9th June, 1972J. 

Recommendation (~erial No. 58, Para 6.38) 

While deciding the location of'· the Third Training and Testing' 
Centre to be set up during the Fourth FiVe Year Plan, Government 
should explore the possibility of setting it up in Rice growing area 
to test tractors and other Agricultural equipment required for paddy' 
farming. The Committee hope that the Government will also ensure 
that water will be available in plenty at the site of tlie new centre-
8() that the difficulties encountered at the Hissar Centre due to. 
short supply of water may be obviated. 
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Reply of Government 

The Committee's recommendations would be kept in view while 
finalising the site for the Third Centre. 

[Ministry of Agriculture O.M. No. 8-1j71-My. (C&A) dated the 
29th March, 1972]. 

Recommendation (Serial No. 59, Para 6.39) 

The Committee further suggest that Government should ensure 
that the new Centre renders effective service and is- able to share 
the functions and responsibilities of the existing two centres. 

Reply of Government 

All possible steps would be taken to ensure that the new centre 
when set up renders effective support in the field of training and 
testing and reduces the burden on the existing centres at Budni and 
Hissar. 

[Ministry of Agriculture O.M. No. 8-1/71-My. (C&A) dated the 
9th June, 1972]. 

Recommendation (Serial No. 60, Para 6.44) 

The Committee hope that the research efforts at the various re-
search centres will be continued vigorously and there will be greater 
emphasis on the development of agricultural machinery and imple. 
ments which would help the farmer to increase production. 

Reply of Government 

Efforts are being made to intensify reseall'ch in the development 
of agricultural machinery. A coordinated scheme for design and 
development of ,agricultural machinery and implements has been 
taken up. A scheme for studies on Energy requirements in in ten
-sive agricultural programme has also been sanctioned at selected 
centres. The Agricultural Engineering Departments in AgriculturaJ 
Universities are being strengthened and besides education and ex-
tension, research would also be given adequate attention. Scheme 
for studies for Research on Post-harvest technology is also under 
consideration. Prize award competitions for outstanding contribu-
tions in the development of farm machinery are also being conducted 
by leAR. Research studies on engineering aspects of open wells 
and tube-wells have also been implemented at five centres. 

[Ministry of Agriculture O.M. No. 8-1/71-My. (C&A) dated the 
29th March, 1972]. - . 
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RecommendatiPA (Serial ,No.. i1, Para 6.45) 

The Cr·,amittee suggest that Government should give duecomll • 
..ce,aLon b. bringing about full coordination amol'l:g the various Re-
s~arch Ce1ttresin the country so ,that the results of ~1c'petimbnts 
.carried OUI. \lna ~rticular equipment at one centre are transmitted 
to other c-mtres automatically. 

RePly of Government 

The leAR has implemented a few coordinated projects (a'S indi-
cated in para 6.44) and in each of them experienced senior Research 
Engineers would be working as Coordina.tors. They will visit the 
different centres land coordinate the technical programme of work 
.and its progress. The leAR is gettingquarterty progress reports 
with importarit achievements from the different research centres ana. 
the progress acliieved at each one of them is examined. ICAR also 
organises an annual workshop of Research Engineers wherein Re-
search Engineers from. the Agricultural Universities, Cetitl'a:l Insti~ 
tutes and the State Governments participate to review the progress 
of work carried. out at different centres and also to plan out the 
programme of work for the succeeding yea.r. The' proceedings of 
the Workshops whic,h contain a lot of valuable technical info~tion 
are communicated to all the Universities, the State Governments. 
the Cent:ral Institu'tes for their infonnation and gUidance. The ?ro~ 
gress of research is also considered at the meetings of the Scientific 
Panel for AgrIcultural engineering also. Thus cooperative steps are 
being taken 'La bring out full coordination. These efforts will be 
intensified in future. 

:[Ministry of Agriculture O.M. No. 8-l/71-My. (C8tA) dated the 29th 
MaTCh, 19'72']. 

Recommendation (Serial No. 62, Pan GA6) 

The Comniittee nee-d hardly stress that it should be ensured that 
useful iDfOrmation available at these research centres is made av~i1. 
able to the manufacturers of agricultUral machinery without dim. 
culty 10 that nnproved types of machh1es and implements are pro· 
duced in the country simultaneously. The Committee would also 
:stress the need for intensifying resear~h especially in small flirm 
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machinery and also for coOf'dinat'ing activities of Research Institu-
tions I Universities I Extension Services to avoid unnecessary over-
lapping. Steps should also be taken towards stanciafd'isation of 
machinery and equipiuent and only those. should be selected which 
are most suited to Indian agri~uIturlil conditions and a~e economic 
in operation. 

Reply of Govel1llDent 

With regards to making available the research results to manu-
facturers of agricultural machinery, research centres keep close 
touch with 'the manufacturers of agricultural machinery of the res· 
pective areas. The manufacturing draw.ings are also made out by 
the r~se~rch engineers and are made available to the manufllCture~. 
'Technical assistance is also provided by our engineers to the manu .. 
facturers who have taken up the production of some of the new 
implements. The ICAR has also recently obtained the drawi~gs of 
the selected improved agricultural implements evol~ed at different 
centres and have made the same available to the National Research 
Development Corporation, who in turn have produced blue-prints 
of these drawings and have given wide publicity on the availability 
of improved agricultural machinery in different centres. This type 
of close-liaison with manufacturers would be intensified in future. 

With regards to standardisation of machinery, this is being done 
by,tha Agricultural Finance Corporation has made anybeadway and 
constituted a number of technical working groups for preparjng the 
draft standards for various agricultural implements and machinery. 
Draft standards specifications have already been prepared for several 
agricultural implement~ and machinery. 

This recommendation of the Estimates Committee is also being 
forwarded to the Indian Standards Institution for their information. 

[Ministry of Agriculture O.M. No. 8-1/71-My. (C&A) 9.~te!;l ,the 
29to M:arch, 1972]. 

Recommendation (Serial No. 63. Pm 7:5) 

The Committee hope that the study undertaken by, the Agricul-
tural Finance Corporation regarding loan procedures adopted by the 
Commer~al Banks fur agl'iculture will be completed expeditiouily 
so that the commercial banks may be able to play an effectlvero}e 
in helping: the agricultural machinery and implements industry. in 
'securing a..quate credit facilities. 



Reply of Government 

The Agrlcultpral Finance Corporation has finalised the arrange-
ments for undertaking a study of the procedures in the Commercial 
Banks for financing agriculture. The study 1s contemplated to be 
undertaken by the Corporation itself. The Corporation is likely to 
take a minimum of six months for the completion of the study. 

[Ministry'-of -Agriculture O.M. No. 8-1J71-My. (C&A) dated the 
29th March, 1972]. 

Further Information Called For By The Committee 

Please state whether the study contemplated to be undertaken 
by the Agricultural Finance Corporation has made any headway and 
if so, what exactly is the latest position. It is desirable that a speedier 
action is taken in this regard. 

[Lok Sabha Sectt. O.M. No. 319111IECII\71, dated the 3rd July, 1972]. 

Further Reply of Government 

The Study on Banks' Procedures for Financing Agriculture has 
been initiated. and the study of representative banks in Maharashtra 
and Tamil Nadu have been completed. 

At present the field study is in progress in Gujarat and Rajasthan. 

The' Agricultural Finance Corporation expect to cover Madhya 
Pradesh, Bihar and Mysore by the end of October, 1972. 

All efforts are being made to complete the study at the earliest. 

[Ministry of Agriculture O.M. No. 8-1/71-My. (C&A) dated the 
1st August, 1972]. 

Recommendations (Serial No. 64, Para 7.12) 

The Committee regret to note that raw materials particularly iron 
and steel were not made available in sufficient quantities to the agri-
cultural implements manufacturers and they were compelled to 
purchase their requirements in the open market at exhorbitant 
prices. The short supply of essential raw materials is also bound to 
effect the exports of these implements to foreign markets. The Com-
mittee would like the Government to ensure that iron and steel of 
requisite quality is supplied to the manufacturers of agricultural 
implements in sufficient quantity and in time, and to give the highest 
priority to it so that the country may become self-sufficient in this-
crucial sector. 
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Reply of Govel'Dment 

I. Although same difficulty is being experienced by implements 
manufacturers in obtaining Iron & Steel, all efforts are being made 
to meet their requirements to the extent possible. 

2. As far as the units borne on the list of D.G.T.D. for the manu-
facture of agricultural implements are concerned, all possible assis-
tance is being given by way of permitting the import of required 
type of raw material which are not being produced in the country. 
In terms of the import licencing policy, the import of high carbon 
steel sheets has been canalised through Mis. Hindustan Steel Ltd. 
and there has been a delay in supplying this raw material to disc 
manufacturers. This delay was due to the initial time taken for 
establishing the source of supply from the foreign market. When 
once the supply is established this delay could be naturally avoided. 
This industry is covered under the priority sector and the require-
ment of raw material is also recommended to each manufacturer 
~ased on the need and not on the licensed capacity. 

3. Bulk allocations of raw materials for small-scale industries are 
made to the various State Governments by the office of D.C. (SSI) , 
who in turn distribute the material to the individual units. Due con-
siderations are given by the State Director of Industries while allot-
ing the scarce raw materials allocated to them to the priority jndus-
tries. Agricultural implement industry has been brought under 
priority category and hence they are getting due consideration in 
the allotment of indigenous scarce raw materials allotted to the 
State Governments. As this industry comes under priority category, 
they are also eligible to import their raw materials and get repeat 
licences on the basis of their past consumption. 

4. The indents for priority supplies of iron and steel for manu-
facture of agricultural implements are also received by the Ministry 
of Agriculture from the State Agro-Industries CorporAtions and 
State Directors of Agriculture where such priorities are needed. 
These indents are sponsored to the J.P.C. ror consideration at the 
meeting of the S.P.C. Necessary allocations are made by them. 

'[Ministry of Agriculture O.M. No. 8-1/71-My. (C&A), dated the 15th 
June, 1972]. 

RecOIIIIIlendatlon (Serial No. 85, Para 7.13) 

The Committee note that Government have taken steps to libera-
lise the import of steel so that. industry may not sutler on account of 
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non-availability of·· su~h .. ;~~ lJl~eri!ils~ifue Committee, however~ 
need hardly stress the· deslr·abllity of increasing indigenous produc-
tion of iron .ap9 s~eel a~ gePeru:l42nce on imports for a lung time to 
meet the shortage of iron aod steel would not be in the· inteje~its 6f 
Ute' country: . :;'bey, tllEir~ore, suggest that vigorous efforts should be 
made by Government to step up the production of all types of steel 
~.eeded di1feren,t industries in the country. . 

Beply of .GOIVermnent 

The Ministry of Steel and Mines (Department of Steel) has inti-
matedtne position in respect· of the above· recommendation as 
under:-

j. HindustanSteeZ Limited. 

Government are aware of the urgent need to step up indigenous 
pr-oduction olf iron and steel so as to meet shortages 6f th'eserilatetia1s 
in the country and so as to obviate the necessity for thefT finporf to 
th~ extent possible. In so far as the Hindustan Steel Limited Plants 
are concerned, the Management of the Company is taking,· within 
the IIrriit.tions imp6sed by 'the industrial relations situation and cer-
tain other difficulties. all possible steps to increa·se production from 
their plants. These include improved maintenance of plant· and 
eqUipment; procurement planning of spares, refractories, locos and 
othl:!l' essential materials on a long-term basis; stepping up of capital 
programmes required to correct imbalance in production facilities; 
introduction of technological improvements; improving industrial 
relation~ and ·trying to resolve industrIal disputes and to prevent 
sudaen stoppages of work and shop-floor indiscipline by mutual dis-
cussion; introduction of revised production incentive schemes with 
a view to encouraging higher production and productivity. A special 
Task Force has been constituted by the Government for each steel 
plant .at Government level to evaluate its performance priodically. 
,t~ identify an~ with.'p'roble.rns affecting ~he working of the plants and 
to . ~sure e?CP'~qHious i~pleml:!ntation of the various decisions taken. 
11Pe pe~or.m~~ce o.f the various unl~ .and th~ C.ompa~y is alsn. ~e
view~a 19Y ,~I:! ¥.tr~~!ry .. every q~arter m 8Moclation wJtn the Mims-
try of Finance·. . . 

;2Indiq" ,fron and Steel Company: 

The pr04J!'~OJlaf _el ingots ,fin 1.JSCO· dudag,tf.te first eight 
months of '1971 has been 62 per cent of'iherated capacity. ~!th a 
..... : te tmHatllttg·prnft~· a·~mm· tbiitte fj~'~ fftit4ated 
. for Mtfo* 'Jflatft\al&Klle, '\ieCMlO1o~· fin~v~hts' '<aft4 ptij.(,iitM 
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of.gal~n,g fac~., .t.¥. J8Qk Qf w.Afab Us C!~mblltect te aeon"-
tng production. A Plan to increase the production of a:ceel Jngotfl by 
another 0.3 million tonnes is be.ing actively pursued with the Com-
pany. Plans have also b~n formulated for efiectingtechnological 
improvements and provision of necessary balancing facilities with a 
view to enabling the Plant to increase their production from the 
present 0.6 ~ll1on tonnes to 1 million tonnes of steel ingots. 

3. Tata Iron a'ltd Steel Company. 

As far as TISCO is concerned, during the first 8 months of 1971 
the Company has p~o~uced 84 per cent of il'$ rated ca~citj.·. TISCO 
has also undertaken !il Plan for effecting improvements Ulits balanc-
ing facilities and equipment with a view to stablishing and margi-
nally improving the production. 

[Ministry of Agriculture a.M. No. 8-1/71-My. (C&A) d~ted the 
29th March, 1972]. 

Recommendation (Sen.·l No. 66, Para 7.16) 

It has be~n represented to the Committee that tht! tractor manu-
facturers are facing a real difficulty in securing tyres and tubes for 
the tractors that they are manufacturing. The Committee note that 
Government have recently taken steps to i:ncre~.e the produc;tion of 
tyres and tubes and industrial licenceslletters of intent have been 
issued to a number of manufacturing units for a total capacity of 
18S7 lakh numbers each of automobile tyres and tubes including 
tractor tyres and tubes. However, in view of the fact that it would 
tkke some time to achieve higher production of tyres and tubes the 
Committee suggest that Government should streamline the proce-
,dure for distribution oftyres and tubes to ensure that th,e genuine 
demands of tractor manufacturers and tractor owners are met. 

,~ ueat 1I"1estnt ,8 \UJ)i~ ,eDg$led .~. tAe~~ure of 
automobile tyQt,S·,~ mI-.. ·T~ a~~li w"s ,~QfI!.!l j~s ,·for 
~~s ; .aI?~., tr9~k'.f eep~ ~~a~. ,~?tor~~~cle" , s~o~~er, . tr~~~r" .:A?:V' 9~~ 
~d f...eto. 'O.ut of the &unttS there areS uTifts :w1itdt are 'manufac-
tUrittg tractor tYres within their overall licenced capacity for auto-· 
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-mobile tyres. The production of tractor tyres during the last few 
'years has been as under:-

Year 

1967 
1968 
1969 
1970 
1971 

Production in Nos. 

98,885 
1,48,977 
1,77,553 
1,86,466 
2,2.8,579 

,It will thus be seen from above that the production of tractor tyres 
has increased considerably. The increase in production during the 
year 1971 compared to 1967 production is more than 100 per cent. In 
spite of increase in production for tractor tyres there have been 
50me shortage of tractor tyres particularly for tractors imported 
'from Rupee payment countries. Keeping this in view some imports 
were permitted to the D.E. manufacturers and actual users through 
the Ministry of Agriculture and S.T.C. of India. Details of the actual 
imports are not available in DGTD. 

However, steps have been taken for further increase in produc-
-.tion of tractor tyres in the country. In this connection, it may be 
stated that the import licences have been issued to remaining two 
existing units for undertaking the manufacture of tractor tyres with-
in their 'Overall licenced capacity for automobile tyres. These units 
are importing plant ande quipment and it is expected that within a 
period of a year or so, these two units viz. Mis. Inchek and Premier 
Tyres will also be in a position to diversify their prouuction to un-
dertake the manufacture of tractor tyres. 

Apart from this various letters of intent have also been issued to 
the different entrepreneurs for setting up new industrial undertak-
ings t()r the manufacture of automobile tyres and tubes which also 
includes tractor tyres and tubes to meet the envisaged increased 
demand. 

In this connection, i~ may be stated that all categories of automo-
. bile tyres and tubes are included in the list of essential commodity 
under the ~sential Commodity Act. The Civil Supply Department 
-of the concerned State can find out ways and means to distribute 
the tractor tyres to the genuine consumers ih their States. 

:tMinistry of Agriculture O.M. No. 8-1!71~My. (C&A) dated the 
29th March, 1972]. 



Recommendation (Serial No. 67, Para 7.20) 

The Committee hope that with the increased imports of spare 
parts from foreign countries, it would be possible to keep the im-
ported tractors in good running condition. The Committee need 
hardly stress the desirability of doing advance pla.nning for the 
import of spares for various types of tractors so that no variety of 
tractors goes off the road for want of spares. 

Reply of Government 

With a view to ensuring adequate supply of spare parts of trac-
tors and other allied agricultural machinery, the Ministry of Agri-
culture has been arranging import of spare parts to the extent of 
10-15 per cent along with the tractors etc. Besides, import of 
spare pa·rts has also been allowed to various established manufac-
turers, State Agro·lndustries Corporations and actual users on an 
ad hoc basis. 
{Ministry of Agriculture O.M. No. F.8-1/71-MY. (C&A) dated the 

29th March, 1972]. 

Recommendation (Serial No. 68, Para 7.21) 

After taking into account the annual reqUirements of spare 
parts, the Committee suggest that Government should review whe-
ther more spare parts should be aUowed to be imported along with 
tractors. 

Reply of Government 
The matter is under review. 

{Ministry of Agriculture O.M. No. F.8-1/71-MY. (C&A) dated the 
29th March, 1972]. 

Further information called for by the Committee 

Please state what has been the outcome of the review under-
taken by Government. 

[Lok S ... bha Sectt. O.M. No 31911IECIII71, dated 3-7-1972]. 

Further Reply of Government 
The matter is already under review in consultation with the 

State Agro-Industries Corporations. Replies from a few Corpora' 
tions are still awaited. As soon as their position is also known,-
the matter will be reviewed and a decision taken. 
(Ministry of Agriculture O.M. No. 15-25/72-MY. (S), dt. 1st August, 

1972] . 

.2614 LS-72-4. 



CHAPTER m 
:R:ECOMMENDATIONS WHICH THE COMMITTEE DO NOT 

DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

Recommendation (Serial No. 13, Para 2.60) 

The Committee feel that if farm mechanisati-on is to be success-
fully extended in the interest of increasing adricultural production, 
it is essential that i~digenous tractors should be competitively in 
quality, performance and price with the best availa,ble in the world. 

Reply of Government 

While it can be said that the tractors produced in the country 
could be competitive, both in quality and in perf-ormance with the 
corresponding makes of tractors made in foreign countries, the 
same could not be said about the prices. The prices of indigenous 
tractors have tended to be higher than those of corresPonding makes 
in foreign ~ountries because of higher cost of raw materials, com-
ponents, labour cha,rges and the duties payable on imported com-
ponents. Recently the seeling prices of indigenous tract-ors have 
been fixed after a cost examination made by the Bureau of Indus-
trial Costs and Prices. 

[Ministry of Agriculture O.M. No. a-1/71-MY. (C&A) , dated 15-6-72]. 

Further Information called for by the Committee 

What concrete steps have been taken to reduce prices of indig-
en-ous tractors so as to make them comparable to tractors imported 
from abroad. 

[Lok Sabha Sectt. O.M. No. 31911IECIII71, dated 3-7-1972]. 

Further reply of Government 

Following complaints that the manufacturers and dealers of agri-
cultural tractors in the country were charging high prices for the 
indigenous tractors, it was c-onsidered n'ecessary to determine the 

, fair se1li:ng prices of tractors. From the details collected from the 
tractor manufacturers, it was noticed that the prices charged by 
them for tractors were p-rimd fizcie high and there was a scope for 
reduction in the charges under certain heads like assembly charges, 

42 
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overheads, distribution charges, dealers' commlSSIon etc. which 
w~nt upto. a high cqst. It was, therefore, decided in December, 
1'965 that ,the Cost Accounts Branch of the Ministry of Finance 
should undertake a cost examination of the tractors manufacturing 
units and recommend reasonable selling prices of the tractors. This 
\yas done and on the basis of their report, the fair selling prices of 
tl¥. various makes. of indigenous tractors were fixed. The Tractors 
(Price) Control Order, 1967 was promulgated on the 30th March, 
1967 and the prices of tractors as recommended by the Cost Ac-
counts Branch were notified under that Order. Later on, on the 
basis of the representations received from some of the tractors 
manufacturers, prices were fixed on the basis of the enquiry made 
and report given by the Tariff Commission. The prices so fixed 
were notified in. the Ga,zette of India and were valid for a period 
upto 31st March, 1969. 

On receipt cif representations from tractors manufacturers for 
increase in prices on account of various factors, it was decided in 
September, 1970 that a comprehensive investigation of the cost of 
production of each of the tractor manufacturing units should be 
carri~d out afresh by the Bureau of Industrial Costs and Prices~ 
The Government has fixed revised prices of Indigenous tractors 
after taking into consideration the report of the Bureau. The trac-
tor industry like any other industry is not in s· position to control 
the prices of raw materials and components as well an increases in 
the wages of labourers. In the circumstances, the only scope left 
for securing an economy in the overall expenditure incurred on the 
manufacture of tractors is to allow expansion of the existing units 
of tractor manufacturers. With this objective in view, the policy 
of the Government is to encourage proposals from the existing 
units to expand their production capacity. 

[Ministry of Agriculture O.M. No, 15-25/72-MY. (S). dated 1-8-1972]. 

Recommendation (Serial No. 27, Para 3.51) 

The Committee feel that in view of the findings of the Test Re-
port of 1965 on the Implement Carrier RS-09, Government should 
have been extremely cautious in selecting a sophisticated machine 
for use by the ordinary farmers in India who do not ordinarily 
have any technical background of training to operate such 
machines. In the Committee's . view Government after having 
taken a decision to import RS-09 tractors should have at least mad~ 
adequate arrangements for after-sale service and for impartinr 
proper training to the farmers for operating such complicated 
machine!!. 



Reply of Government 

According to the agreement concluded between the STC and 
the GDR suppliers on 21st December, 1968, for the import of 3,000 
RS-09 tractors, arrangements for pre-sale & after-sale services for 
these tractors were to be made. It was suggested to the various 
State Agro-Industries Corporations to entrust the pre and after-sale 
service arrangements for complicated and sophisticated machine 
like GDR-RS-09 tractor to the Indian a.gents to ensure proper hand-
ling and maintenance as well as training of technicians by the GDR 
and Indian manufacturers. 

[Ministry of Agriculture O.M. No. 8-lI71-MY (C&A) dated the 
29th March, 1972]. 

Further information called for by the Committee 

Please state whether the various State Agro-Industries Corpora-
tions, who were requested to entrust the pre and after-sale service 
arrangements for complicated and sophisticated machines I1ke GDR-
RS-09 to Indian agents to ensure proper handling and maintenance 
as well as training of technicians. by the G.D.R. and Indian manu-
facturers actually carried out the instructions and if not, what mea-
sures were ta.ken to ensure implementation. 

[Lok Sabha Sectt. O.M. No. 319!1IECIII71, dated 3-7-1972]. 

Further Reply of Government 

The concerned State Agro-Industries Corporations were request-
ed to indicate the position in this regard. The replies have been 
received from the concerned State Agro-Industries Corporations, 
and the position indicated by them is as under:-

Andhra Pradesh: 

At the suggestion of Government of India, STC, and GDR Trade-
Representation, Mis. Indian Agro-Machines were entrusted with 
the work of rendering pre-sale and after-'sale service to the RS-09 
tractors in Andhra Pradesh. 

But the tractors started giving trouhles and the farmers started 
complaining about the poor pre and after-sale service rendered by 
the Indian Agro-Machines. Then it was decided by the Corpora-
tion on 30th December, 1969 to terminate the agreement with Mis. 
Indian Agro-Machines a.bout rendering of pre-sale and after-sale 
service to RS-09 tractors with immediate effect, and the Corporation 
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took up the above activities completely and started rendering pre-
sale and after-sale service to all the RS-09 tractors as per the instruc-
tions. 

Rajasthan' 

Corporation sold some of the tractors directly and some through 
the Indian Agents. For those tractors which were sold directly, 
servicing was done by the Servicing Organisation of the Corpora-
tion since it was well equipped to do so and for the tractors sold 
through the Indian Agents, the servicing was entrusted to them. 

As regards training of the technicians it was carried out by both 
GDR technicians and the Indian Agents who were stationed at 
Jaipur and who trained number of technicians of the Corporation 
to take care of the pre-sale and after-sale service. The GDR tech-
mcians wereaJso stationed at Jaipur for a long time for assisting 
the technicians of the Corporation in repairs and servicing. 

Gujarat: 

The State Agro-Industries Corporation had taken adequate mea-
sures to render prompt and efficient pre and after-sale service faci-
lities for GDR RS-09 tractors. It imported spare parts worth Rs. 10 
lakhs for RS-09 tractors from GDR. The GDR Authorities had 
also stationed their technicians under whose supervision pre and 
after-sale services were rendered on these tractors by the Corpora-
tion. 

Mysore: 

Pre a.nd after-sale services of GDR tractors were n<>t entrusted 
to any Indian agents. Since only 8 tractors were sold, the techni-
cal personnel of the Mysore State Agro-Industries Corporation at-
tended to this work. 

Punjab: 

As the Corporation had established a pre-sale servicing centre at 
Jullundur fully equipped with all requisite tools, machinery and 
staff and also had set up Service Centres at Jullundur, Sangrur, 
Bhatinda, Muktsar and Ludhiana supported with 9 Mobile Service 
Vans for rendering village to village service, and was also doing 
pre-sale and after-sale servicing of a number of other makes of 
tractors successfu]y, it was decided by the Corporation in Septem-
ber, 1969 and again by the Board of Directors in its meeting held 
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on 7th January, 1970 that the Corporation may render pre and after-
sale service of GDR RS-09 tractors itself, w~ththe assi~tance of 
GDR 'technicians. It was also deCided by Board to allot after-sale 
service work of RS-09 tractors to MIs. Indian Agro-Machines, Bom-
bay fur the Patia.la District and for the blocks uncovered by Corpo-
ration in the. Gurdaspur and Hoshiarpur District on suitable terms 
to be settled with the aforesaid firm. The said firm, however, did 
not undertake the after-sale service for these districts. Further 
the sa.id Indian Agents were not having any servicing facilities in 
Punjab. The GDR Technicians remained fully associated with the 
pre-sale and after-sale servicing of these tractors in Punjab and 
also carried out the modifications themselves on these tractors. 

Tamil Nadu: 

An agreement for pre and after-sale service arrangements for 
these tractors was executed with the GDR Trade Representation. 
A service Engineer from GDR had been posted at Madras to assist 
the Corporation in the above items of work. From September, 1971, 
MIs. Espi Agricultural Machineries Pvt. Ltd. Faridabad, New Delhi, 
have been appointed as their servicing agents for RS-09 tractors and 
their local branch at Madras is now rendering this assistance. 
[Ministry of Agriculture O.M· No. 15-25!72-MY (S) dated the 7th 

October, 1972]. 

Recommendation (Serial No. 33. Para 3.59) 

The Committee note that loan assistance from world BanklInter-
national Development Association is available at present for import-
ing tractors only in relation to specific projects which are a part of 
integrated agricultural development Projects. In view of the wide 
gap between the demand and indigenous production of tractors in 
India, the Committee would like Government to explore the possi-
bility of getting assistance from any other International Financing 
agency for import of tractors for supplying to the farmers till such 
time the indigenous production of tractors in India is sufficient to 
meet the total demand of the country. The Committee hope that it 
would be possible to utilise the loan to get tractors best suited to the 
requirements of the country at most competitive rates. 

Reply of Government 

The only other international financing agency giving such assis-
tance is the Asian Development Bank from which Gov~rnment of 
India do not borrow at the moment. Hence there is no scope for 
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.getting assistance from any other international financing agency for 
the import of tractors. . 

[Ministry of Agriculture O.M. No. B-lj71-MY (C&A), dated the 9th 
June, 1972]. 

~commendation (Serial No. 35, Para 4.25) 

The Committee note that the Planning Commission in their Re-
port on Tractors and power tillers (1966) had observed that the 
Power Tiller was specially suited to Small holdings and paddy areas 
and that there was a great demand for this multipurpose machine. 
The requirements for the Fourth Five Year Plan were estimated at 
40,0()O to 50,000 units in the first two years rising 00 one lakh units 
per annum by the end of the Fourth Plan. Similarly the Working 
Group on Agricultural Machinery and Implements had assessed the 
total demand for power tillers at 2,30,000 upits by the end of 1973-74 
rising from 20,000 in 1969-70 to 80,000 units in 1973-74. The Rice 
Research Institute at Cuttack, who had conducted research using 
the tractor, power tiller and bullock plough, had al90 come to the 
conclusion that the most economic way of preparing the Soil was 
by the use of power tiller. The Committee regret to note that in 
spite of the recommendations!observations of these bodies about the 
usefulness and suitability of power tillers to farmers with small 
holdings particularly in paddy growing and hilly areas where com-
munication facilities are inadequate, Government have not given 
any serious consideration to the indigenous manufacture of power 
tillers. 

Reply of Government 
The Working Group on Agricultural Machinery and Implements 

had assessed the total demand of power tillers at 80,000 by 1973-74. 
The following firms have already been licenced for thp. manufacture 
of power tillers in the country:-

Name of the firm Make of pO'ver 
tiller 

Sanctioned capacity 

-----. __ ._----_._---------_. 
I. MIs. T(-i:;1-i Eng'ne Pvt. Ltd., Hyderabad Krishi 3,000 

2. MIs. V. S. T. Tillers Tractors Ltd. Banga-
lore· Mistubishi soo 

3. Kerala A~ro-Industries Corpn., Trivendrum Kubo' a 12,000 

4· MIs. J&K Satoh, Kanpur Sa'oh 6,000 

5. MIs. Indcquip Engg. Co., Ahmedabad 10,000 

3!J,OOO -------_._--



The total sanctioned capacity at present is 36,000. Besides three 
more units have also been either provisionally approved or covered 
by letters of Intent for the manufacture of power tillers in the 
country. 

According to the requirements received from the various State 
Agro-Industries Corporations, it has been observed that substantial 
demand does not exist for power tillers. Some of the power tillers 
which have recently been imported are still lying unsold with the 
indigenous manufacturersjAgro-Industries Corporation. The poor 
off-take of power tillers is mainly due to the fact that they are quite 
new to Indian conditions and have not become quite pupular amon-
gst the farmers in the country. 

Government are also taking necessary steps for uncouraging in-
digenous manufacture of power tillers in the country. With a view 
to demonstrating the usefulness of power tillers, a film on power 
tillers is under production for demonstration and publicity purposes. 
Besides. the Agro-Industries Corporations have also betm instructed 
to popularise the use of power tillers in their respective States. 

At the instance of the Planning Commission, the Ministry of 
Agriculture is also carrying out an independent evaluation and assess-
ment of the performance of various makes of power tillers already 
working in the country. 

[Ministry of Agriculture. O.M. No. 81-1j71-MY (C&A), dated the 15th 
June, 1972]. 

Recommendations (Serial Nos. 40 & 41 Paras 4.51 & 4.52) 

The Committee are convinced that had the requirement of steel 
of the disc manufacturers been met by the Hindustan Steel Limited 
or had more liberalised import of steel been allowed in time to them. 
a much larger proportion of disc requirements would have been met 
by the disc manufacturers. It is regrettable that there was unusual 
delay in issuing permits for import of Steel or in aUotting and sup-
plying indigenous steel to the disc manufacturers. 

The Committee are disappointed that Hindustan Steel has not 
been able to meet even a fraction of the requirements of steel sheets 
of disc manufacturers with the result that they could not put their 
production capacity to use. One of the main objectives in setting up 
the Hindustan Steel in the public sector was to ensure adequate 
supply of raw materials for our industries. The Committee would 
like Government to give a high priority to the manufacture and 
supply in time of steel sheets by the Steel Plants to the disc manu-
facturers so that the latter can meet in full the demand for di'5cS 
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and other agricultural implements by the agricultural sector and 
thereby save precious foreign exchange expended at present on the 
avoidable import of discf';. 

Reply of Government 

At present almost all categories of steel produced by the main 
producers including Hindustan Steel Ltd., have been brought within 
the purview of the Steel Priority Committee. About 85 per cent to 90 
per cent of the production of the steel plants is supplied to actual 
users on the basis of the priorities granted by the SPC on a quar-
terly basis. The SPC considers the demand of consumers which 
have been sponsored by the appropriate sponsoring authority in ac-
cordance with the prescribed procedure. 

All the demands sponsored by the DGTD and the DCSSI are 
duly ccnsidered by the SPC and allocation is made in the context 
of the overall availability and the competing demands from other 
priority sectors. However, due to shortfall in production and heavy 
demand from Defence, Railways, etc., it has not been possible for 
the SPC to meet. in full all demands including those 'sponsored by 
the DGTD and the DeSS!. A meeting of all the sponsoring autho-
rities takes place at Calcutta to finalise the priority allocations. Any 
special importance of particular priority requisitions is brought uut 
at these meetings by the concerned sponsoring authority. 

In order to safeguard the interests of the small-scale fabricators 
and large-scale units, both the DCSSI arid the DuTD have been 
nominated as Members of the Steel Priority Committee. Previously 
in considering despatches to industries in the small-scale sector, the 
SPC was giving weightage to requirements routed through the 
Small Scale Industries Corporation or Raw Materials Departments 
set up by some State Administrations. It has now been decided to 
channel despatches of steel to small-scale units through the Small 
Scale Industries Corporation and Agro-Industries Corporations as far 
as possible. 

There had been a set back in the production of steel recently due 
to leakage of coke oven gas at Bhilai and the collapse of the roof of 
the Steel Melting Shop at Rourkela which was one of the major 
producers of sheets in the country. 

Government's policy is fairly liberal for categories in which 
shortage is felt more and the export of prime steel has been regulated 
and curtalled with a view to increasing domestic availability. To 
bridge the additional gap due to the mishaps at Bhilai and Rourkela,. 
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foreign exchange worth Rs. 20 crores had been released for imports. 
The imports are mostly fiat products including sheets. production uf 
which has been affected by the mishaps. 

The Alloy Steel Plant, Durgapur is expected to produce about 
100 tonnes of High Carbon SteelSheeb in 1972-73 as against 33 
tonnes produced during 1971-72. This plant produces stainless stet!l 
sheets and other high alloy steel, which is very important for the 
economy of the country. High carbon steel sheets ~re not included 
in the products miy nf the A. S. P. Durgapur and their production 
is only incidental. 

[Ministry of Agriculture O.M. No. 8-1/71-MY (C&A) dated 9th 
June, 1972]. 

Recommendation (serial No. 43, Para 4.54) 

Government should also ensure that the raw m'aterials are giv~n 
to the manufacturers of cClmpetitive rates so that the end product 
can be sold to the agriculturists at competitive rates. The admitted 
anomaly that the raw materials for indigenous manufacture of discs 
should have Borne a .heavier duty than manufactured discs needs to 
be examined without delay and rectified in the interest of the indi-
genous industl'Y. 

Reply of Government 

The question regarding heavier duty on raw materials used in 
the manufacture of discs' is under examination and the Mini'stry ut 
Finance (Department of Revenue & Insurance) who are concerned, 
have called for reports from the Collectors of Central Excise in the 
various States which are still awaited. 

[Ministry of Agriculture O.M. No. 8-1/71-MY (C&A) dated the 9th 
June, 1972]. 

Further information called for by the Committee 

It has been stated that the question reagarding heavier duty on 
raw materials used in the m.anufacture of disc is under examination 
and. the Ministry of Finance (Department of Revenue and Insurance) 
who are concerned have c.alled for reports from the Collectors of 
Central Excise in the various States which are still awaited. Please 
indicate the latest position of the case for the information of the 
Committee. 

[Lok Sabha Sectt.. C.M. No. 3!9l1iECIII71, dated 3-7·1972]. 
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Further reply of Government 

The Ministry of Finance (Deptt. of Revenue & Insurance) has 
informed that from the reports received from concerned Collectors 
·of Central Excise, it is observed that raw materials do not suffer 
higher burden of excise duty than that on the finished products viz., 
discs. The rate of duty, however, depends on the type of raw mate-
rials used, viz., ingots, or plates or sheets in as much as these mate-
rials attract different rates of duty. In view of this position, if a 
specific example is given, further enquiry could be made. 

{Ministry of Agriculture O.M. No. 15-25/72-MY(S), dated 1st 
August. 1972]. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE 

Recommendation (Serial No.1 Para 1.14l 

The Committee note that the Board of Agricultural Machinery 
and Implements constituted by Government in the year 1963 made 
some useful recommendations about the programme of manufacture 
servicing and maintenance of tractors and other agricultural equip-
ment etc., and rendered useful advice to Government in the matter 
of import of agricultural machinery for demonstration and for meet-
ing the gap between indigenous production and requirements and 
measures to be adopted for popularising agricultural implements and 
machinery and also equitable distribution of agricultural machinery 
and spare parts thereof at reasonable prices. The Committee, hOw-
ever, consider it Tegret~able that the Board could not cover the 
entire scope of its functions due to the fact that it met only four 
times from 1963 to 1966. 

Reply of Govemment 

The recommendations/conclusions of the Committee have be~n, 

accepted. ! ) 
[Ministry of Agriculture a.M. No. 8-1/71-MY(C&A), dated 29-3-72]. 

Recommendation (Serial No.2, Para 1.15) 

The Committee hope that the reconstituted Board will meet more 
often so that it may be able to review the programmes of manufac-
ture, servicing and maintenance of power-tillers, tractors and other 
agricultural implements and make constructive suggestions for deve-
lopment of the industry engaged in tbe manufacture of tractors and 
other agricultural machinery. 

Reply of Govemment 

The recommendations of the Committee have been accept~d. Jt 
may be pointed out that the reconstituted Board has since met on 
13-9-71. 
[Ministry of Agriculture a.M. No. 8-1/71-MY(C&A), dated 29-3-72]. 
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Further information called for by the Committee 

Please state precisely the number of meetings held by the Boait'd 
\()f Agricultural Machinery and Implements since August, 1971 todate 
and what precise measures have been taken by the Board to review 
the programmes of manufacture, servicing and maintenance of power 
tillers, tractors and other agricultural implemt!nts. 

fLok Sabha Sectt. O.M. No. 31911IECIII71, dated 3-7-1972]. 

Further reply of Government 

The reconstituted Board of Agricultural Machinery has met unly 
once on 13th September, 1971 since August, 1971. The programmes 
of manufacture, servicing and maintenance of power tillers, tractors 
and agricultural machinery would be reviewed at the next meeting. 

[Ministry of Agriculture Office Memorandum No 15-25/72MY(S) 
dated 1st August, 1972]. 

Comments of the Committee 

Please see paras 1 to 3 of Chapter 1. 

Recommendation (Serial No.3, Para 2.19) 

The Committee note that divergent views have been expressed. 
reagrding the demand for tractors. While the Working GrouiJ on 
Agricultural Machinery and Implements have estimated the total 
demand for tractors as 90,000 by 1973-74, the Special Tractor Panel, 
set up by the Automobile Council, are of the view that not more 
than 50,000 to 60,000 tractors would be actually needed by the end 
of the Fourth Plan. This wide gap of 30,000 to 40,000 tractors in 
assessment of demand would indicate the urgent need for careful, 
detailed and realistic assessment of the demand survey for tractors. 
While doing so the Committee hope that Government will keep in 
view the farmers' preferences, average size of holdings, ceiling on 
land holdings, capital and running cost of tractors. The demand-
survey should also cover power-tillers for paddy regions and in hilly 
areas. 

Reply of Government 

The Committee's recommendations with regard to urgent net!d 
for careful, detailed and realistic asseS8ment of the demand survey 
for tractors have been accepted. The work of assessment of demand 
on a scientific basis has since been entrusted to the National Coun-
dl of Applied Economic Research 



In so far as the demand survey relating to power tillers for 
paddy regions .and in hilly areas as well.oth~r areas in the country 
is concerned, the matter, is under consideration. 

[Ministry of Agriculture O.M. No. 8-1/71-MY(C&A), dated 29-3-72]. 

Further information called for by the Committe., 

Please state precisely the progress made by the N.C.A.E.R., in 
the work of assessment of demand for tractors entrusted to it and 
the time by which its report would be available. The latest position 
about the demand survey relating to power tillers for paddy regions 
and in hilly areas as well as other areas may be indicated. 

[Lok Sabha Sectt. O.M. No. 319111ECII171, dated 3-7-1972]. 

Further reply of Government 

The N.C.A.E.R. has reported that field survey work meant ess~n
tially for evaluating the economic effects of the mechanised cultiva-
tion is in progress and is expected to be completed by the end of 
August, 1972. Considerable work has also been made in other as-
pects of the project based on other types of data. The Council 
expects to send a preliminary report in October, 1972. Regarding the 
demand survey relating to power tillers, the matter is still under 
consideration and final decision is likely to be taken shortly. 

[Ministry of Agriculture Office Memorandum No. 15-25/72-MY(S)· 
dated 1st August, 1972]. 

Comments of the Committee 

The Committee regret to note that in spite of the fact that the 
question of power tiHers has been engaging Governments' attention 
for some years, no decision has been taken so far on having a demand 
survey for power tillers. The Committee trust that Government 
will take early decision on this vital question of having a demand 
survey relating 0 power tillers fOr paddy regions and in hilly areas 
and the work will be entrusted to some competent organisation for 
the correct appraisal of the total requirements in the country. 

Recommendation (Serial No.6, Para 2.22) 

The Committee suggest that Government should investigate alle- . 
gations that the same party registers .. demand simultaneously with 
a number of suppliers and then sells the tractol'S at a heavy premium. 
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bovernmimt should devise suitable remedial measures keeping in 
view th'e regulatory measures. 

Reply of Government 

With a view to curbing the possible mal-practice referred to by 
tl1e Committee, the Government has promulgated Tractors (Distri-
bution and Sale) Control Order, 1971 (Appendix III), with effect 
from 1st September, 1971. Under this order, a security deposit of 
Rs. 1,000/- in the Post Office Savings Bank AccouItt has to be made 
at the time of registration. The Tractors Control Order lays down 
that no person wbohas purchased a new tractor shall be pennitted 
to purchase another new tractor until after the expiry of a period 
of 12 months from the date of purchase except under & permit in 
writing from the Controller or ina State an Officer appointed for 
the purpose by the Govt. of that State. Besides. no person shall 
before the expiry of 2 years from the date when the tractor was first 
purchased as a new tractor, sell or offer to sell it except under and 
in accordance with the terms speCified under the Control Order. 
The Control Order has also laid down that a new tractor shall im-
mediately after its purchase be registered by the purchaser with 
the State authority as may be specified by the State Govt. These 
measures will go a long way in curbing black-marketing in tractors. 
In view of this position, Govt. feels that no useful purpose will be 
served in carrying out investigations as suggested. 

[Ministry of Agriculture a.M. No. 8-1/71-MY(C&A), dated 29-3-72]. 

Further information called for by the Committee 

Please state precisely whether the recommendation has been ac-
cepted by Government. What are the terms under the Control Order 
for the resale of a n~w tractor before expiry of 2 years from the date 
of its purchase.; 

[Lok Sabha Sectt. a.M. No. 3j9j1jECIIj71, dated 3-7-72]. 

Further reply of Government .. 

As already explained in the original reply under the provisions ot 
the Tnctors (Distribution and Sale) Control Order, 1971, no person 
can resell a tractor before the expiry of two years from the date of 
purchase except with the perIUission of the Controller at the centre 
or the appropriate officer. The conditions or terms under which resale 
within the stipulated period of two years will be permitted by the 
Controller or other officers have not been specifically spelt out in 
the Control Order. The intention is that resale would be permitted 



taking into account the circumstance, of each case. The Controller 
.Dr other appropriate Officer will take instructions from the appropri-
ate Government in regard to the grant of permission for such re-
sale. 

Any allegations brought to the notice of Government regarding 
violation of the relevant provisions of the Control Orders will be 
duly investigated by Government and necessary action taken against 
persons found guilty of such violations. However, as already stated 
it would not be feasible to carry out a general investigation. 

[Ministry of Agriculture Office Memorandum No. 15-25/72-MY(S) 
dated 1st August, 1972]. 

Comments of the Committee 

Please see paras 4 to 7 of Chapter I. 

RecommendatiClns (Serial Nos. 28 & 29 Paras 3.52 & 3.53) 

Further even after carrying out the modifications on RS-09 
tractors by the technicians of the supplier firm the reports about 
their working have not been encouraging. The Committee, how-
ever, note that the State Trading Corporation have recently signed 
a protocol with the G·D.R. suppliers which provides inter alia 
that tractors modified upto the date of signing the protocol would 
he taken by the supplier firm on the basis of the C&F price at 
Bombay Port after deducting 8 per cent depreciation. The Com-
mittee trust that in this process Government would fully safe-
guard the interests of the farmers, who have purchased the trac-
tors in good faith from the Agro-Industries Corporations and would 
provide adequate facilities to them to return their tractors. The 
period of operation of the Agreement may be got suitably extend-
ed so that farmers spread all over the villages get adequate oppor-
tunity to avail of it and get full refund for the tractors which they 
do not want. 

The Committee note that GDR representatives during their 
visit to Jullandur had demanded ad hoc deduction of Rs. 6.5OQ per 
tractor besides 8 per cent depreciation on the C&F value before 
undertaking inspection of the tractors. The Committee are sur-
prised that any suggestion for making an ad hoc deduction should 
have been made after an agreement had been reached and a Pro-
tocol signed laying down the terms of the Agreement. 

Reply of Govel'nment 

It was reported to the Ministry of Agriculture that the GDR 
representatives had put a pre-condition for deduction of Rs. 6,500 
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each RS-09 tractor, beside" i per ~l.lt depreciation on the C&F 
value. The condition imposed by GOR representatives was not 
a~~_tQ.How,ver, with a view to ~eBo1vtn.g the iliBUe. the matter 
was referred to the Tf'chn,ical Committee as stipulated in the Proto-
col. The average deduction on account of abnormal repairs are 
around Rs. 600 per tractor. 

[Ministry of Agriculture O.M. No. 8-1/72-MY(C&A) dated 
29-8-72]. 

£ommel1t8 Of the 0tm~e 

Please see paras 8 to 11 of Chapter I. 

2614 LS--72-5. 



CBAPI'ER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

Recommendation (Serial No. 18 Para No. 2.67) 

The Committee hope that Government will ensure that steel 
and other raw materials needed by the ancillary units for produc-
tion of components are made available. to them on reasonable 
price and on regular basis. 

Reply of GoverDmeDt 

The import of various steel requirements are governed by 
Appendix 41 of the Important Trade Control Policy. 

[Ministry of Agriculture O.M. No. 8-1/71-MY(C&A) dated the 
9th June, 1972]. 

Further information called for by Committee 

Please state the extent to which the demand for steel and other 
raw materials needed by ancillary industry for manufacture of 
components has actually been met during 1971-72 and what mea-
sures have been taken to meet the demand in full. 

CommeDts of the Committee 

Further information desired by the Committee may be furnish-
ed early. 

Recommendation (Serial No. 34 Para 4.24) 

The Committee regret to note that the targets. which have been 
fixed in regard to the total requirement of power tillers at the end 
of the Fourth Plan are being revised and reduced by the Government. 
The fact that only one or two firms have so far gone into production 
and that the number of power tillers produced by them is small 
bears sufficient testimony to the fact that the production of power 
tillers has not been given the serious consideration that it deserves. 
The Committee would, therefore, urge that Government as well as 
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extension agencies and. firms manufacturing power tillers should 
intensify promotional work so as to convince the farmer about the 
usefulness of power tiller. The Committee would also stress that 
import of power tillers should be strictly linked to indigeneous manu-
facturing programme. Side by -side Government should analyse 
reasons for small off take of indigeneous power tillers. The Govern-
ment should also make concerted efforts to improve design, reduce 
cost of running and maintenance and encourage manufacture of 
power tillers of proven suitability. 

Reply of Government 

The recommendations of the Committee have been accepted. 

[Ministry of Agriculture a.M. No. 8-1/71-MY(C&A dated the 
9th June, 1972]. 

Future information called for by Committee 

Please state the concrete steps taken in pursuance of this recom-
mendation. A comprehensive note for information of the Committee 
may be furnished. 

Comment of the Committee 

Further informtation desired by the Committee may be furnished 
early. 

Recommendation (Serial No. 69 Para 7.22) 

The Committee would like the Government to examine the feasi-
bility and economic viability of manufacturing the spare parts of 
different imported tractors so that the imoprt of spare parts for these 
tractors can be eliminated as early as possible. Committee is of the 
view that there is great need for standardisation to reduce the pro-
blem of spares. 

Reply of Government 

The matter is being examined in consultation with the Ministry of 
Industrial Development and further reply would be given as soon as 
the examination is completed. 

[Ministry of Agriculture O.M. No. 5-25/72-MY (S), dated 1st 
August, 1972]. 
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Comment of the Commit*ee 

The question of rlulhuta~fu'ring spate P,8J;'ts Of dt1terert!, iirtporfed 
traetors rt\ay be examined ex})edltio11!;1y attd file ~oMm1'ftee rnay be 
ipprl~ed of th~ pbsitioh Ml'ly. 

NEW DELHI; 
December 16, 1972. 
Agrahayana 25: 1894(~ 

ItAMAL NATH TEWAlU, 
Chairman, 

Estimates Committee. 



Appendix I 

(V4de RecommeXldation No. 10 i~ Chapter IU . ~. . 

MINISTRY OF INDUSTRIAL DEVEJ,.OPMI;NT 
- - -

NOTIFICATION 

New Delhi, the 11th February, 1972. 

S.O. 135 (8): In exercise of the powers conferred by clause 4 of 
the Tractors (Price Control) Order, 1967, and in supersession of the 
notification of the Gove~ent of India in the Ministry of Industrial 
Developme~t No. S.O. 3602 dated the 18th October, 1~71, the Central 
Government hereby fixes with immediate e~ect. the price as speci-
fied in column (5) of the Schedule annexed hereto to be the sale price 
payable for the agricultural tractors described in the corresponding 
entries in columns (2) and (3) of the said Schedule and manuf~t'qr,d 
or assembled by the manufacturers specified in column (~) thereof. 

51. Description of the 
No. tractor (M'lke Mojel) 

THE SCHEDULE 

Horse Power and 
basic features of 

:he engine 

3 

Name of the 
Manufacturer 

4 

Sale price 
(F.O.R.) 

Destination 
Rail Head 

5 

I. Hindustan Diesel En- 50HP, 4-Cylinders MIs. Hindustan Tra-
gine driven tractor Mo- water cooled. Clors Ltd., Vishwa-
del- Hwt> 50 fitted mitri, Broda 
with -6 -50X20 front 
tyres and 14X28 rear 
tyres 

2. H :1ju~!.an Diesel E 1.- 35HP 3-cylindders 
gine driven tractor Mo- water cooled. 
del3S fitted with 5 -40 
76.ox16 front tyres and 
10.0/11'2.'12 4X28 rear 
tyres 

3. Massey Ferguson Diesel 35HP 3-cylinders 
E Ig:ne driven tractor water coiled. 
Model MF 1035 fitted 
with 5' 50/6. oxr6 front 
tyres and lo.o/n 0/1 2 
2' 4X28 rear tyres 

MIs. Hindustan 
Tractors Ltd. Vi-
shwamitri, Baroda 

MIs. Tractors and 26,300 
Farm Equipment Ltd. 

202 .• Mount Road 
P.Box. 3302, Madras-
34 

---------------- ._--_._-------
61 
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I 2 3 4 

4· Mc COll11ic International 3SHP 4-cylinders MIs. International 25,20@ 
Diesel BO-gine cirivell water cooled Tractors Co. of 
tractor model B'1.75/2.76 India Ltd., Akurli 
fitted with 5·50/6. Ox Road, Kandili East 
16 front W:CI andIo.o/ 
II. O/II. 2. 120'4 x 2011 rear 

Bornbay-61 eNB) 

tyres 

5· Escorts Diesel Engine 34· SHP 3-cylinder MIs. Escorts Ltd., 2.S,2.00 
driven tractor model 37 air cooled 6-Pratap Building 
titted with s· 5016. 0 x 16 Connaught Circus, 
front tyres and to .0/ New Delhi-I 
IJ .0/11 .'1./U..4X z8 rear 
tyres 

6. Bicber Diesel En~ine 26. SHP J-cylinder MIs. E cher tractors 25,:1.00 
driven tractor mode air cooled India Ltd .. 16- A.~af 
II 58 fitted with S· sol Ali Road, New Delhi. 
6.ox 16 front tyres and 
10.0/11 .O/U·Z/IZ. 4 x 28 
rear tyre. 

Remarks 

The sale price in column (5) include~ the price of the following accessories/ attach-
ments which sha11 be supplied with every tractor. 

(a) Hydraulic Lift. 

Cb) 3-Point linkage 

(c) Power take-Off 

Cd) Lighting equipmcnt,consistiniofheadlight, tail and plough tight. 

(e) A set of tools and 

Cf) Electric Horn. 

[No. F. AE Ind-I1-S~34) 71] 

S. M. GHOSH, 
Joint Secretary 



APPENDIX II 

(Vide RecommeQdation No. 19 in Chapter II) 
No. 11-2/71-My(S) 

BHARAT SARltAR 
KRISHL MANTRALAYA (KRISHI VIBHAG) 

Krishi Bhavan, New Delhi, the 24th December, 1971. 
To 

All State Agro-lndustries Corporations 
Sub:-After-sale service and maintenance of tractors-Recommen-

dations made by the Committee of Experts. 
Dear Sirs, 

I am directed to say that the Committee of Experts appointed by 
the Government of India to investigate the irregular and objection-
able practices indulged in by the importers and manufacturers of 
tractors and their agents in the sale of tractors and spare parts in the 
country has made the following recommendation in regard to the 
after-sale service and maintenance of tractors:-

"The Committee also felt that since the responsibility for the 
after-sales service and maintenance of tractors would in-
creasingly fall on the Agro-Industries Corporations here-
after, efforts should be made from now on to strengthen, 
equip and organise these corporations to under-take these 
onerous responsibilities and discharge them effectively." 

It is requested that the State Agro-Industries Corporation may 
kindly take necessary action to strengthen, equip and organise their 
after-sale service facilities for tractors. 

Action taken in the matter may be intimated to this Ministry. 

Copy forwarded to:-

Yours Faithfully, 
(Sd.) P. I. DAVID, 

Avar Sachiv, Bharat Sarkar. 

(1) The Ministry of Industrial Development, New Delhi with 
reference to its O.M. No. AEI-II/5(50) /68 dated 30th 
November, 1971. 

(2) Machinery (p'rp) Section. 
(3) Machinery (C&A) Section. 

63 

(Sd.), 
Avar Sacliiv, Bharat SarKar. 
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APPENDIX III 
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'~i~~.ide Recomme~~tJ.~ No.6 in Chapter IV) 

'GoYBlUfMBNT mhmJA 

MINISTRY OF INDUSTRIAL DEVELOPMENT 
(AUDYOGIK VlKAS MANTRALAYA~ 

New Delhi, the 1st September, 1971. 
IlOth Bhad·"-ra-.-J~893-O--.-

ORDER 

S.O.-Whereas it appears to the Central Government that it is 
necessary so ,to do for securing the equitabie distribution ~nd av:ail-
abUity Btfair prices of tractors. 

Now, ~~refo~e, ~n exercis,e of t~e pow~rs c~llf~~.d by section 3 
of the Essential Commodities ~t, 1955' (10 of 19p5) ~he ~tral Gov-
ernment hereby make& the fo1lowing Order, namely: - ' 

1. Short title, extent and commencement:-
(I) This Order maybe called the Tractors (Distribution and 

Sale) Control Order, 1971. 
(2.) It extends to the whole of India. 
(3) It shall come into force on the first day of September, 

1971. ' 

2 .. Definitions:-

In this Order. unless the context otherwise requires:-
(a) "Controller" means a Controller appointed under clause 

aj 
tb )'~Corporation" meaDs any Agro-Industries Corporation, 

by whatever name called, establIshed' by a State Gov-
ernment; 

(c) "Dealer" means any perlloD who.csuiesoll ~e business 
. W buying or selling tractors, whether 01' not in con-
junction with other business; 

.. ..- , .. I !: ... ~ ,.. I 
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(d) "Governme~tQ~ ~ ~~" inn!lation to a Union 'Terri-

to~ ~eans the administrat~r t~~~~9,f.; 

~~) "Ma~u~ct~~J''' ~~ans ,a person who il5 engaged in the 
manufacture o~ tI:aQWrs; . , 

(f) "l\~~te.r" meaqs the J'~gister maintained by a dealer 
~l.1der .~ O~I;\~; 

(,,) "Schedule" means, a Schedule to this p.r,c;ler; 
" • I ' • 

(~) ·'Tra.~tor" means a tractor of any description specified 
in Schedule I, manufactured or assembled in India or 
imported into India. . 

3. The Central Government may appoint one, or more Control-
lers for the . purposes of this Order and may a~~igu to them 
SllCh functions as maybe specified in the order appointing 
them. 

4. Controller to ~ quotas:-

The C01;ltro\ler may by Order:-

(a) fix quotas of tractors for meeting the requirements of 
tbe Goverrunent, ~r of any corporation or of any local 
aut};lority, or of any class of persons having regard to 
the nature of their· duties and functions or of specified 
regions inlnqia, and different quotas may be fixed for 
different purposes or for different desoriptions of trac-
tors; 

(b) dire~t a manufacturer or dealer to distribute the trac-
tors lY'anutactured or kept by him for sale in such 
r,egions tbrough such dealers, in such number and 
manner and at such .times as may be ~pecified in the 
Order. 

5. Distribution of tractors by manufacturers:-

No manufacturer shall, after the commencement of this Or-
der, sell or otherwtse dispose of, or o~er to aell or other-
wise dispose of, any deSCription of tractor manufactured 
by him, whether manufactured before or after surh com-
mencement or whether in assembled or unassembled 
condition, except in accordance 'with the Order made by 
the Controller under clause 4. 
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6. Application for purchase of tractors: 

(1) Every person desirous of purchasing a tractor o;h::tlI apply 
to the dealer of the area in which he is resident in the 
form set out in Schedule II. 

(2) Every applicant shall also furnish along with the appli~ 
cation, a Post Office Savings Bank Pass Book from a 
Post Office evidencing the fact that he has opened a Se~ 
curtty Deposit Account in the said Post Office for a sum 
not less than Rs. 500 and pledged to the dealer. 

Provided that where there is a reasonable possibility 
of a tractor being delivered to an applicant by the dealer 
within a period of 45 days from the date of thp. applica-
tion, the applicant may not furnish the Post Office Savings 
Bank Pass Book upto the said period of 45 days. 

(3) When the tractor is ready for delivery, the dealer shall 
send intimation to that fact in writing to the pledger 
applicant alongwith the Post Office Savings Bank Pass 
Book and an authority authorising the pledger applicant 
withdraw the money from the Post Office. 

(4) Where, at the commencement of this Order, the name of 
any person appears in the books of the dealer as an appli~ 
cant fur the purchase of a tractor, such person shall, 
within ninety days of such commencement, furnic;h the 
Post Office Savings Bank Pass Book as is referred to in 
sub-clause (2) in lieu of the cash deposit, if any, already 
furnished to the dealer and thereupon the dealE'r shall 
return the deposit money forthwith. 

Provided that the Controller may, having regard to 
the circumstances of any case and the purpos~s to be 
served by this Order extend, by order in writing, the said 
period of ninety days to such further period as he deems 
fit. 

7. Maintenance of register:-

(1) Every dealer shall maintain a register in which he shal1 
register:-

(a) the names and other particulars of persons who have 
applied to him in the manner specified in clause 6 for 
the purchase of tractor; 
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(b) the names of persons appearing in the books of the 
dealer at the commencement of this order' 

I 

(2) The names of persons referred to in item (a) of 8ub~ 
clause (1) shall be registered in accordance with the date 
of receipt of the application and in the case of persons 
referred to in item (b) of sub~lause (1) in accordance 
with the date on which the name was entered in the books 
of the dealer. 

(3) Where more than one application is received on the same 
date, the time of receipt of each of the applications shall 
be entered thereon and the names shall be duly regis-
tered according to the pOint of time of receipt of each of 
the applications: 

Provided that where more thaI! une application is re-
ceived at the same point of time, the priorities inter se 
shall be determined by drawing lots. 

(4) The register shall be open for inspection during working 
hours. 

(a) by any member of the public; 

(b) by such officers of the Central Government or a State 
Government as may be authorised in this behalf by the 
Central Government or the State Government, as the 
case may be by general or special order. 

8. Sale of tractors by dealer:-

Except where the sale of a tractor is to the Government 
or to a Corporation or to local authority or to a member of a 
class of persons to whom a quota has been fixed under this 
Order, no dealer shall, after the commencement of this Or-
der, sell a tractor to any person whose name is not on the re-
gister maintained by him under clause 7 or otherwise than 
in the order in which the names are registered in that 
register: 

Provided that, where the person whose name is already 
on the register of a dealer is dead, the Controller or, in a 
State, an officer appointed for the purpose by the Govern-
ment of that State, may, after making such inquiry as he 
deems fit, authorise the dealer, by permit in writing, to sell 
the tractor to the heir of such person. 
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9. ~~~~,tr.~t,i~ Q9 p~<:base at newtraetor:-

(1) A new tractor shall, immediately after it i~ 'pu~hased, be 
r,~tt:~reQ>by ,the pUJ:chaseI' with such a~hoHty and in 
lWy,o,t:~ ~1j} such terms' Mld conditions, including 
p~y~~ o~ allY fees lfOf such rt!gis-fration. as may be spe-
eifie, iP. ~sbehalf by the Stat-eGoverriment. 

t " ,-

(2,) No person who has purchased anew tractor shall be per-
mitted to purchase another new tractor lWtU"fter the 
E;~piry of a period of twelve months froIq the date of 
p\JjI'chase, .except under a permit in writing from the Con-
troller or. in a State,an officer appoint~d for the purpose 
by the Government of ,that State. 

10. 'l'.rac.tors not to be re...sold:-,-

(1) No pers,?n shall, lJefore the exp4'~of two y~rs from the 
date when the tractor was first purchased as a new trac-
tor, seU Qr ofter to sell or o1Jer to sell it,exc:ept ·under and 
in accordance with the terms and conditions of a permit 
in writing from the Controller or, in a State, an officer 
appointed for the purpose by the Government of that 
State. 

(2) In granting or refusing a permit under sub-clause (1), 
the Controller or the officer shall have regard to the cir-
cumstances relating to the proposed resale and to the 
objects to be served by t1\is Order. 

11. Maintenance and production of books, accounts, etc:-

(1) Ev,ery m~ufactuI;,e~ and ev.ery dealer shall keep such 
, boolts, accoun~ and r.eco,I'qs relating to the manufacture 

anddistributiono:t:,~ :the case may be, the sale Of tractor 
as the ContJ:oller JJlay prescribe. 

(2) Every such book, account or record shall. wben so re-
quired, be produced for inspection before the Controller 
or other authority specified' by the Central ~overnment 
iii this behalf. . . 

(3.) .EveryIPanuf~et\lrer and every dealer shall furlliab to the 
Co~troller suc;h returns, in such m~~n~r an,dllt such 
times as the Controller may ~pe<;ify. 
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12. Power to enter, search, seize, etc:-

(1) Any Police Oftlcer not below the rank of Inspector or any 
other person authorised in this behalf by the Central 
Governmen~ or a in a' State; by the Government of that 
State may, with a view tp securing compliance with this 
Order or to satisfy himself that this Order has been COlD-
plied with-

(a) stop and searcli or .authorise any person to stop and 
search any person ot any motor or other vehicle, used 
Or intended to be uled foI' the transport of any 
tractors; 

(b) enter and search or authorise ari, perSOn. to enter and 
search any place; 

(c) Seize or authorise the seizure or ant traefor in respect 
of which he suspects that any proviBtoa of this order 
has been, is being or is about to be ~ntr~vened along 
with the motor or other vehicle used in the transport 

. of such tractor and thereafter take or authorise the 
taking of all measures necessary for securing ttie pro .• 
duction of the motor or other vehicle so Mea, in a 
court and for their same custody pendiBg such pl'oduc-
tion. 

(2) The provisions of sections 102 and 103 of the Code of 
Criminal Procedure, 1898 (5 of 1898), relating to search 
and seizure shall, so far as may be appl~' to searches and 
seizures under this clause. 

13. Controller to comply with directions by Central Govern-
ment:-

The Controller shall. in the exercise of th'e fijifctions under 
this Order, comply with such directions ~. may be issUed to 
him from time to time by the Central GO'\l'ernmeftt. 



SCHEDULE 1 

[See clause 2 (h) ] 

Description oj Tractors 

1. Massey Ferguson Model MF -1'035 
2,. Massey Ferguson Model MF-135 
3. International Model B-275 
4. International Model B-276 
5. Escorts-37 
6. Escorts-27W 
7. Eicher Model 11518 
8. Hindustan-35 
9. Hindustan-50 

10. Ford-3000 
11. Zetor 201112511 
12. Zetor 3011 
13. Zetor 5511 
14. U-500 
15. U-6513 M 
16. U-651 M 
17. Byelarus 48 
18. DT-14B 
19. T. 25 
20. RS-09 
21. Ursus-328 
22. Ursus-335 
23.IMT-533 
24.IMT-555 
25. David Brown Model 990 

.. ". 

1- ., 

26. Deutz Models D-3006, D-4006, D-6006 and D-11OO06 
27. Leyland Nuffteld-154 
28. Perfect 400E 
29. Shibaura 8-20:}0 
30. John Deera Model 2020. 
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To 

SCHEDULE II 

[See clause 6 (1)] 

Application for purchase of a tractor 

(Name and address of the dealer) 

Dear Sir, 

IIWe want to purchase a --- (description of tractor) 

Please book mylour order and let melus know the registration num-
ber of the order. Ilwe forward herewith a Post Office Savings Bank 
Pass Book to show that Ilwe have opened a. Security Deposit Account 
in Post office for Rs. 500 pledged in your favour which will 
not be withdrawn by melus except on a written authority from you at 
the time when the tractor is ready for delivery. The requisite parti-
culars are given below:-

(a) Full name and address of the applicant; 

(b) Vocation of the applicant; 

(c) Whether the applicant owns or has owned any tractor and 
if so, the date of purchase and sale, if any, of the last tractor 
with its make and horse-power; 

(d) whether the applicant has registered for a tractor with any 
other dealer (if the answer is yes, the particulars of such 
registration should be stated); 

(e) Number and date of opening the Post Office Security De-
posit Account; 

(f) Specifications of the tractor to be purchased; 

(1) Make 

(2) Horse-Power. 

(g) Purpose for which the tractor is required. 

(h) Details of the agricultural land, if any, ownedlheld on lease 
by the applicant; 
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(i) Area 

(U) Tehsill District & State in which situated. 

I hereby certify that the particulars given above are true and 
correct to the best of my khowiedge and belief. I fully understand 
that my application for the purc~~ of ~ tractor 1s tiable to be can-
celled if it is !ound that any particulars furnished are incorrect or 
false. 

To 
The Manager, 
Government of India Press, 
New Delhi. 

Yours faithfully, 

Signature of applicant 

Dat.e-e---
(No. A. E. Ind. I115{37) 66 

sd/- (8: M. GHb!H) 
JOint Secy,. to the Govt. of India. 



APPENDIX IV 

..fnalysis of tM «tion talun by Gowrnmmt on thl rlC~mmsnrJation! contained i I 
Piftlt Report of the Estimates Committee 

(Fifth Loft Sabha) 

I. Total No. of recommendations 

2. Recommendations which have been accePted by Government (Yide Re-
commendation Nos. 4, S, 7, 8, 9, 10, II, 12, 14. IS. 16. 17, 19, 20. 
21.22,23,24,25. 26, 30,;P, 31.. 36.37.38.39. 42.44.45,46,47,48, 
49, SO. 51, 52., 53, 54,55.56,57, S8. 59, 60, 61, 62, 63, 64. 65, 66, 67 
and 68, included in Chapter II) 

Number 

Percentage to total 

3. Recommen'iations whicl- the Committee do not desire to pursue in view 
of the Government's reply (YitI, Recomm~ndation Nos. 13. 27, 
33. 35,40 •• P and 43. included in Chapter III) 

Number 

76.8'10 

; I 

53 

Percentage to total 10.1% 

4. Recommendations in respect of which replies of Govemment have not 
been accepted by the Committee (Yitl, Recommendation Nos. 
1,2.,3,6,28 and 29. included in Chapter IV) 

Number 

Percentage to total 
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MGIPND-LS ll-2614 LS--4-1-73-1135. 

6 

8.6% 
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